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(b) if not, what kind of material and what
proportion of the material are being imported,
and from where;
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(c) whether all the prime machinery is
imported from abroad,

(d) what auxiliary machinery, such as,
winches, capstans, derricks, and what parts of
engines are being manufactured in the

shipyard; and
fe

being made
parts  and

(e) what .attempts are
to  manufacture  engine
machine parts in the shipyard ?

THE MINISTER FOR PRODUCTION (SHRI
K. C. REDDY) : (a) No.

(b) About So per cent, of the materials are
of Indian origin. Materials like -electrical
fittings, copper pipes, sanitary fittings, etc.,
which constitute the remaining 20 per cent, or
so, are imported—mostly from the U.K.

(c) Yes.

(d) All the auxiliary machinery is being
imported from U.K.

(e) This matter is receiving Government's
attention and it is hoped that it will be
possible gradually to manufacture these items
in the country. This is however a long-term
problem and it will be some time before it can
be solved.

TRAINING OF SKILLED PERSONNEL IN
VISAKHAPATNAM SHIPYARD

63. Surr C. G. K. REDDY : Will the
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Minister for PRODUCTION be pleased to state:

(a) whether there is any scheme in
operation in the Visakhapatnam shipyard for
the training of skilled personnel ;

(b) how many apprentices are being trained
annually and for what cadres ;

(c) what facilities exist for their training;
and

(d) whether any of them is sent for training
abroad ?

Bill, 1952 1104

THE MINISTER froB PRODUCTION
(SHRIK. C. REDDY) : (a) No.

(b) and (). Do not arise.

(d) The shipyard had sent ia the past 19 of
their Technical Assistants for higher practical
training in the United® Kingdom in various
branches of shipbuilding for periods of 18
months to 3 years. Out of these, 17 are now
working as Officers in the various departments
of the shipyard and are holding responsible
positions.

IMPORT PERMITS

66. SHRI B. RATH : Will the Minister for
COMMERCE AND INDUSTRY be pleased to state :

(a) whether any import permits were
granted to bona fide traders of Orissa, during
the years 1950-51 and 1951-52;

(b) if so, (i) what were the articles for
which permits were so granted;

(ii) what was the quantity under each such
permit; and

(iii) to whom each of these permits was
issued ?

THE DEPUTY MINISTER FOR
COMMERCE AND INDUSTRY (SHRI D. P.
KARMARKAR) : (a) and (b). Import licences are
issued according to the general policy
announced in the Red Book for each licensing
period. The import policy is not based on
regional, communal or political considerations.
No record is, therefore, kept of the regional
distribution of import licences. Particulars of
import licences issued are published weekly
and are regularly supplied to the recognised
Chambers of Commerce, etc.

APPROPRIATION (No. 2) BILL, 1952

MR. CHAIRMAN : Now we proceed to the
Legislative Business. The Appropriation (No.
2) Bill, 1952. Mr. Deshmukh.
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THE MINISTER For FINANCE (SHRrI C.
D. DESHMUKH) : Sir, I beg to move :

That the Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of India for the service
of the financial year 1952-53, as passed by
ihe House of the People, be taken into
consideration.

MR. CHAIRMAN : Motion moved :

That the Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of India for the service
of the finar.cial year 1952-53, as by the
House of the People, be taken into
consideration.

SHRI C. P. PARIKH (Bombay) . Mr.
Chairman, with regard to the Appropriation
Bill I want to offer a few observations in order
that our revenue and expenditure arc so
regulated and so spent that they are conducive
to the maximum benefit of the masses and
improve their standard of living -as well as
reduce unemployment or increase employment
in the country.

First of all, I would like to say something
about food and agriculture. I would request the
Government to see that all the minor irrigation
schemes should be completed as early as
possible and nothing should interfere in respect
of finishing minor irrigation or providing
revenues for such expenditure, because we
have to be self-sufficient in food in as short a
time as possible and major irrigation will take a
long time. In order to increase production of]
food grains it is necessary that minor irrigation
schemes may be completed as soon as possible
by tube wells, by lift irrigation and so many
other methods. I know that many provinces and
States are suffering from want of funds for
finishing such work of minor irrigation. I will
say that more and more expenditure may be
incurred in this behalf and whatever is spent
will be conducive to the increase of food
production.

With regard to the other item regarding
employment I would say that in order that
there may be maximum employment in the
country and in order that our standard of
living
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may be increased we have to see to the
industrial development of the country and the
industrial development has to be divided into
four spheres,—the State-owned industry, the
large-scale industries, the small-scale industries
and the cottage industries. As regards th= large-
scale industries, whether they are owned by the
State or by a private individual, it must be our
criterion to see what are the important needs of
the country and what essential requirements we
are unable to manufacture in this country. That
must be our criterion in the sphere of industrial
development. We want to be independent of
foreign countries because we know that these
are times of turmoil and the nations are vying
with each other in equipping themselves in
order that they may enjoy supremacy. In order
that we may not suffer from the eventuality
which may arise at any moment, we should be
prepared for all our defences as well as for
meeting such needs as are required for the
country's upkeep and welfare. For that purpose
large scale industries whether State owned or
private owned should be started with the
resources at our command and by raising loans
within the country if the Government cannot
borrow from foreign countries to the extent that
we require. As regards the raising of loans, very
often an argument has been advanced by the
Government that the capital is shy. But I am
bound to say that the capital is not shy in this
country but because so many pronouncements
are made by those in charge of the
administration, those in charge of the policy of
Government, the capital is made shy and capital
is not therefore forthcoming f, carrying out the
policy which -* followed by Government and
thig j; all due to the contradictory annou,.
ments from time to time that we f],j on so
many occasions. Therefy, j think capital wiH
be sufficient j, "as country if savings are
Promoted and sufficient inducement j; ,,j, to the
effect that capit,j © . will be remunerative for a .
" io years. Whatever mayb, " cutties, we have
to see tna *" d™" depend on foreign

capi™ f°r any



1107 Appropriation (No. 2)

[Shri C. P- Parikh.]

length of time and if we depend on it, I we
shall be inviting some sort of sub- ; jection
and some political influence 1 which we
may not be able to sustain for any longer time.
Therefore, we have to tap our own resources
in the form of private capital which is existing
in the country and which we can induce to the
maximum extent.

With regard to the industrial development I
hf.ve to say that those industries which cannot
be floated by private individuals may be
floated by the State if we are to prevent
imports which are so neeessary in the coun
try. The policy of encouraging industries in
the State is governed by its export and import
policy and the customs duty. I may say here
that many industries can be developed in as
short a time as possible if sufficient
inducement is given. I will give you the
instance, Sir, of the textile, the cement and the
sugar industries. These were developed in a
short time and are producing to the required
extent because the necessary inducement was
given to them. If these industries make any
profit, it is only after the passage of a few
years, but in the initial stages we should give
them some help and encouragement in order
that all the requirements of the country can be
met within the country and we might not
depend upon foreign countries for everything.
There pre so many industries which I would
like to be developed but I need not mention all
of them because the Planning Commission has
already exhaustively dealt with them. I would
only point out that where private enterprise is
unable to float capital, let the Government
take over this role and let them associate
private individuals in the management of such
industries. If those industries are managed at
Government level, they will not be managed
as well as they could be managed by private
individuals. If Government require such
individuals, I feci certain they will be able to
find a sufficient number of persons in the
private sector to help the Government to tide
over their initial difficulties. We have seen
that in all  countries
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where private enterprise has come to the
help  of the Government-owned
industries, they have succeeded. There is
a tendency to under-estimate in this country
the achievements of private enterprise in
the  past. Our Indian brethren,
practically unaided, have ousted foreign
competition,  and I might tell the
House that there is sufficient talent,
sufficient experience and sufficient
initiative and enterprise in the country to
enable us to face foreign competition and
develop our industries to the ever-
increasing welfare of the country.

With regard to cottage industries, so many
points have been raised. Many political
leaders also have stated that cottage
industries should be developed in India. Sir,
cottage industries can be developed only by a
clear demarcation of the line between cottage
industries and factory industries. We should
leave to cottage industries the production of
only such of the things as should not be
produced by factory industries. It is only the
1 that we shall be able to develop cottage
industries. For example, we should encourage
the oil gani, handweaving, etc. in the
villages. We must have a clear demarcation
between large-scale industries, small-scale
industries and cottage industries and the field
of cottage industries should not be allowed to
be invaded by machine production or factory
industries. Once we do it, cottage industries
will develop very well. It is only by having
cottage industries that we can make full use
of the man-power in India. It is no use only
talking that cottage industries should be
developed. We must see to it that once they
develop, they are not killed by competition
from factory industries. I know that a Central
Industries Board has been established
recently for purposes of demarcation and co-
ordination. I would also go to the extent of
saying that a levy should be made on the
factory industries for the purpose of helping
the corresponding cottage industries. Even
this is not sufficient. We should also see that
cottage industries are helped with finance by
asystem of co-operative rural banks
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which should guarantee that the raw materials
for the cottage industries are procured at the
cheapest rates and are well and adequately
distributed. Sir, even this is not enough.
Technical skill is required. Technicians should
be recruited from foreign countries, especially
Japan. Japan has considerable experience in
the field of cottage industries and in the initial
stages technicians should be imported from
Japan into this country. Our people also
should be sent out to study the conditions
there. In Japan the cottage industries are able
to compete with even large-scale industries. In
India also, if we properly utilise our great
man-power for the purpose of establishing
cottage industries, if we finance them properly
and also give them the necessary technical
skill, we will be able to establish our cottage
industries on a very firm footing.
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Another thing in the development of
cottage industries is that they will not be able
to compete in the initial stages with the
factories which are already in existence or
which may be started alongside in two or
three years' time. Therefore, I would urge that
a levy should be made on production in the
factories so that cottage industries may get the
necessary encouragement in the initial stages.
After five or six years, they will be able to
stand on their own legs.

Sir, in the country today there is a lot off
discontent. This discontent is due to the fact
that a large number of people are unemployed,
semi-employed or under-employed. If the
Government do not move now to allay this
discontent they will not be able to control it
later on. Therefore, | it is necessary that all men
and women, who are desirous of working,
should be given sufficient inducement, suffi-
cient help, to get employment and produce the
things which are necessary for the country. This
will be a great achievement, as it will increase
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the total production in the country. As it is, we
want 50 rimes more production in India. Sir, we
have also to fight unemployment in the country.
So many graduates are coming out
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from the Universities and everyone of them
would be willing to take employment on
anything like Rs. ioo a month. We can give
them practical experience in technological
development and organisation. The unskilled
men can also be largely employed in cottage
industries. We have to find employment for
both the skilled and unskilled people and we
can do this if we develop our cottage
industries on the right lines.

Another matter is our export and import
policy, our customs duties and excise duties.
Even though our country is very poor, we are
still importing so many things which are not
necessary for the country. I can point out a
number of things the import of which should
be stopped. When we can do without these
things, we should not waste our money on
their import but rather we should use all our
resources to build up our key industries—our
producing industries. Only then our standard
of living will improve. The import of luxury
articles should be totally stopped.

Then, Sir, I come to labour legislation.
Industrial labour is being given a wage which
is not suited to our country. We have to
remember that there are other sectors of our
economic life where the earning per worker
per day is only Re .1, while in industrial
occupations the earning is Rs. 2 or Rs. 3 or in
some cases even Rs. 4. I am against such
differentiation in favour of the industrial
workers. After all, Sir, what the industries pay
to the workers, is ultimately paid by the
consumers. Such high wages not only increase
our cost of production but also reduce our
capacity to compete in foreign markets. And I
may tell you here that if we have exported
"large quantities of goods during the last two
or three years, it is not because of our
competitive position in the export market but
because of the Korean war and the stockpiling
of commodities in some foreign countries.
Now, Japan is emerging once again as an
exporter, with all Its resources in mei and
skill. Unless our cost of production goes
down, we will not be able to compete
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[Shri C. P. Parikh.] in foreign markets.
Our cost of pro- j duction should be kept as
low as possi- j ble and for this, not only the
profits of the employers but also the
wages of the workers should be kept down
co the minimum.  Our cost of production
should be related to our competing capacity
in foreign countries. In this connection,
I would strongly plead that all  labour-
employer conflicts should totally
disappear. In Ahmedabad we have a
Textile Workers' Association which s
well-organised. The Employers' Association
there is also well-organised and
progressive. Recently we had an agreement
that all our disputes should be solved by ar-
bitration. We have given a good-bye to all
our labour courts and industrial courts. We
have an experiment there which can serve
as a model for the whole of India in solving
labour  disputes, an experiment in which
1,20,000 employees are involved.  There
are mischief-mongers, trouble-makers
existing in the country and I think our
Government is too democratic to control
them. I think it is necessary that if such ex-
.periments are  made, it will not only be
helpful to that city but for the whole of
India and Government should give all
assistance in order that the experiments are
successful on a large scale and the greatest
harmonious relations are established
between labour and capital. If this is
done, I  think, we shall have it as a
model not for India alone but for the
whole world and we cLJI thee, show the
whole world how disputes can  be
solved not by machine-guns or  aeroplanes
but by respecting the rights of each other
and each one knowing his rights,,
privileges and liabilities. If that can be
done I think we shall make a great headway
in making our country revered, honoured
and have its due place in the nations of the
world. If we compete among ourselves,
if we are jealous of each other and i f we
want to establish power, if we want  to gain
political supremacy or if we want that each
party should have some political power
in order that we may abuse it against the
interests of the nation, 1  think
Government  should put their firm foot on
itand control

such anti-national activity at a time when we
require to stabilise ourselves.

Suri C. G. K. REDDY (Mysore) : The
hon.- Member will have opportunity to speak
on this on another occasion.

SHRI C. P. PARIKH : I have not heard his
remarks otherwise I would have replied to him.
If sufficient opportunity is given to me I would
reply him with all arguments in respect of the
notions which he has and the notions which I
hold.

With regard to the administration, I say that
our activities have increased to such large
extent that the present Administration
consisting of fifteen patriotic persons at the
head of the State is incapable of doing this
huge work unless they take the assistance of
the cleverest brains in the country who exist in
large numbers. The present administration ac-
cording to the Planning Commission's findings
is inexperienced and incapable of coping with
such a huge task and I think that sufficient
brains exist in the country and if they are
requisitioned—e I say so particularly—
requisitioned as if we are waging an economic
war—and if they are asked to give two hours a
day in order that we can make progress, we
can make our Administration capable of
handling the great task which we are having.
We have achieved political freedom and now
we have to achieve our economic freedom and
if we go on the right lines we shall succeed. I
thank you.

Suri P. C. BHANJ DEO (Orissa) :

Mr. Chairman, the wisdom of this ancient knd
declared ‘gt faar o :'

namely that even a father, if he contracts debts
and lives on debts, is an enemy. No sounder
principle, in my opinion, was formulated in so
simple a language a; d with such effect as far
as economy and finance are co cerned. How |
wish that our Government had launched its
course upon this sound doctrine and not upon
the doctrine of indebtedness wliich faces the
Government today and which is the grow-
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ing headache of not only every responsible
citizen of this great Republic but should be the
headache of every responsible legislator also.
It is undoubtedly our bounden duty to try our
best to clear off this growing indebtedness in
which our great country is entangled today
and it is my opinion, my humble submission
to you, Sir, that the sooner we succeed in
achie-ving_this, the better will we be
discharging a duty towards ourselves, towards
the country and towards the future generation
wliich otherwise would be burdened by our
sins and would be justified in looking upon us
as their enemies :

oot frar 7 3

Now in this background when I look at the
visible omens, even a mere cursory glance at
the Bill of Appropriation of the General
Budget reminds me very forcefully that there
is no auspicious prognostication in view in the
near future. The charged item of interest on
debt and other obligation and reduction or
avoidance of debt between votes 41 and 42
accounting for a total appropriation of 25
crores (gross) includes only 5 crores for
reduction or avoidance of debt. I understand
that the Auditor-General in the past has had
occasion to comment on the inadequacy of this
appropriation in view of the growing size of
the outstanding debts of the Central
Government. * It is my earnest hope that this
House, and through its opinion the
Government, will consider raising this
appropriation for reduction or avoidance of
debt so that there may not be any unbearable
growth of our debts beyond a point where we
will be unable to repay them. The charged item
of repayment of debt between votes 115 and
116 shows a total appropriation of Rs.
12,99,45,37,000. But the bulk of it, viz., Rs.
12,65,25,000, is required for the discharge of
treasury bills. At the same time, this year we
will be borrowing on treasury bills an equi-
valent amount. I do not know why these
borrowings on treasury bills and xepayments
of these bills (of these debts) are necessary at
all, since at no time during a year these cash
balances are likely to go below the minimum
required to be kept at the Reserve Bank
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In this connection, I would like to ask if any
attempt is being made to reduce ths
outstanding interest-bearing obligations on
treasury bills and ways and means advances
which stand at 316 crores vide page 62 of the
Explanatory Memorandum on the Budget for
1952-53. I neei hnrdly add that these should be
reiuced as soon as possible and I do not
anticipate any difficulty on that point.

Regarding the sum of Rs. 99,65,000 required
on capital account for the payment of the
commuted value of pensions—vote No. 112—
may [ plead for its transfer to the revenue
account ? I want this transfer because its place
on the capital account as we find it in the
Appropriation Bill merely adds to our * debts
and it does not relieve our burden in any way.
The same remarks apply also to the capital item
of payments to retrenched personnel for which
vote No. 113 secures a sum of Rs. 2,28,000 on
capital item. The general principle of
transferring all items, the outlay on which is not
of a remunerative or interest-yielding nature, to
revenue expenditure as opposed to capital, is m
my opinion, a sound one to be adhered to and
should be acted upon to the best of our capacity.
This applies with specific force to the head
"Defence Capital Outlay" for which vote No.
108 secures a sum of Rs. 18 crores on capital
account. On revenue account we have provided
a net sum of Rs. 198 crores. Can't our revenues
accommodate this sum of Rs. 18 crores? Is it
right, I ask you. Sir, that our defence should be
made dependent upon our ability to borrow Rs.
18 crores ? In making these recommendations
for switching on large burdens as far as
expenditure is concerned to the revenue head, I
am conscious of the fact that our revenues are
very inadequate to meet these large calls which
are made upon them. But we cannot eat our cake
and have it at the same time. We must do one
thing or the other. If we want to place this
country on a sound financial standard, we must
be prepared for sacrifices. We ia .1st reduce our
expenditure or increase our revenues or do both.
Our debt?, must be progressively wiped out and
t'le financial soundness of our country must
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[Shri P. C Bhanj Deo.] be established on
such a scale that it may become an example to
others and it may be something of which
every Indian, worthy of that name, may be
proud of, so that it may be held up as an ideal
in a largely indebted world.

Now, last but not the least, I come to vote No.
1.15 of the Appropriation Bill of the General
Budget for 1952-5?, which shows a figure of Rs.
121 crores in whole numbers, styled—Iloans and
advances by the Central Government, as
compared with the sum of Rs. 77 crores under the
same heading under vote No. 105 of the
Appropriation Bill of the previous year. The
present figure shows that the loans and
advances of the Central Government for the
development of projects in connection with State
Governments and for rehabili-t tion purposes
mainly have increased by Rs. 44 crores. In the
statement of interest-bearing obligations and
interest-yielding assets of the Government of
India on pages 62-63 of the Explanatory
Memorandum on the Budget, capital advances to
the different States have been shown as interest-
yielding assets. These assets amount to Rs. 301
crores on 31st May 1952 and this will increase to
Rs. 375 crores (or rather to Rs. 388 crores as per
final Budget presented on the 23rd May) on 31st
March 1953. A small part of the loans in this
respect is, of course, interest-free, that is loans
given to State Governments for industrial
housing purposes. I am not sure whether This
item is included in the total of the interest-
yielding assets shown at page 63 of the
Explanatory Memorandum. There is, however,
very grave doubt whether the borrowing State
Governments can repay the loans taken by them
either immediately or even in the near future.
They are not, from all indications, making
productive use of those loans which have been
granted to them by the Centre. The Central
Government, before advancing further loans,
should satisfy themr.elves from the point of view
of the interest of the country as a whole, 1 about
the repaying capacity of the bor- j rowing
Governments and others, and j also whether
productive use is being '
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made by them of the capital they borrow. In
this connection, may I bring to the notice of the
House and the Government the fact thar some
States like the Punjab and Orissa are borrowing
from the Central Government to pay interest on
past loans ? Their own current revenues are too
low to enable them to pay this interest on their
past borrowings. The White Paper on the
Punjab Budget for 1952-53 had a revealing
sentence which seems to have escaped the
notice of the Central Government. On page 35
it states—"That State (Punjab) has; already had
to resort to the expedient of paying interest on
the Bhakra-Nangal, Ferozpore Canal Loans
from the capital account, thus putting itself in
the position of borrowing to pay interest and
paying interest on interest." This statement
should put the Central Government on its
guard.

[Time bell rings.)

Sir, I had some other points to make,, but in
deference to the warning to me from the Chair,
I cut short whatever more I had to say. I will
only add this that in view of the situation that
faces India today, financially, and in view of
the fact that most of the loans that have been
given to the States for rehabilitation purposes
will probably never be recovered by the
Government, as has already bent declared in
some of the literature which has been published
by-some of the State Governments, it is my
humble suggestion that in connection with the
irrecoverable loans advanced to the State
Governments, a bad or doubtful debt reserve
should be constituted to take into consideration
the probable losses which are likely to be
involved in the repayment of such loans. In
conclusion, I will only say this, Sir, that I am
very sorry that I have had to-place this dismal
picture before the House instead of a rosy
picture. But, in my opinion, the Kingdom of
Facts,, although barren on the outside, is
fruitful within and is bound to bear fruit of a
lasting nature as contrasted with the desert of
wishful thinking and pleasing misrepresentation
which is fraught with all kinds of misleading
mirages and from which Members should be on
their guard.
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Kawaja INAIT ULLAH (Bihar) :
We will try to be on guard.

Syep MAZHAR IMAM (Bihar) :
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SHRI B. GUPTA (West Bengal) : Mr.
Chairman, as we have been called upon here
to endorse the sanction of huge sums of
money to feed a top-heavy, soulless, corrupt
Administration and American plans, we
would take this occasion to draw the attention
of the Government to the question of food
and the administration of that Department. If I
do so, Sir, it is because we would like to-
ensure, before we fed this Department and
approve its plan, that it would give us food.
But when we look at the statements galore
issued by our new Food Minister, Janab
Kidwai, we find that he is spreading all kinds
of stories, telling one thing in *one province
and another thing in another province,
creating confusion wherever he goes, but
promising no food to the hungry people. Only
yesterday he was speaking at a public
meeting somewhere in Bhopal where he is
reported to have said that he could not
announce any definite policy on food. He also
added in the same speech that he would not
allow any eone in the country to die of
starvation. Whatever the hon. the Food
Minister might say about his policy or no-
policy, we understand, Sir, that he has a clear-
cut policy which he dare not divulge before
the country and that policy is to shirk the
responsibility of feeding the famished people.
H; has embarked on the path of, what he
calls, decontrol, as if, Sir, if decontrol were to
be adopted the country would be flowing with
milk and honey.

I would like the hon. th’; Food Minister to
look at the Planning Commission's Report
where certain observations have been made
about such policies as the decontrol policy.
Let there be no mistake. I hold no brief for
the present control policy of the Government
which is filled with corruption and which is
absolutely leaky. But even so, I would stand
for the popular control measures which
should *be brought in line with the interests
of the people. Now, Sir, the hon. the Food
Minister should remember that here is a
document—the  Planning  Commission's
Report—which has been flaunted round the
country time and

[ 15JULY 1952 ]
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Iagain. Thisis what is said in this j Report :
"An equitable distribution of food-grains
"among different sections of the pooulaion
on reasonable prices has be"n the object and
polby in re;ent yeirs. The effective discharge

of this responsibility is ~ Governme it's first
i duty in the economic field."

I Underline the words " first duty in the

economic field." Then in the same Report it is

said very clearly :

"Any step in the direction of decontrol is,
under present conditions, certain to raise the
prices and is likely to jeopardise the entire
system of food-control which has been built up
in the country with considerable effort."

The consequences
trol, it is hardly necessary to say,
would be even more dangerous than
what is stated in the draft outline of the
first Five Year Plan. I do not know
whether Janab Kidwai cares for the
written words, but then it is common
with the present Government to preach
one thing and to do another thing.
Now, Sir, I know that decontrol has
been adopted as a matter of policy,
because faced with the growing deficit
in the country of food grains which the
Government  would do  nothing to
remove because it would not give land
free to the tillers of the soil by which
alone you can remove the food crisis,

of complete decon

the Government would not touch the
blackmarketeers and profiteers with a
pair of tongs.
* * * * #

Now, Sir, we know that nothing has been
done to remove the two conditions
necessitating control, namely, deficit and the
blackmarketeers. They all remain wiaere they
were. On the contrary while under the British
rule the deficit amounted to about 2-5 million
tons, we have now got a staggering deficit of
nearly seven million tons. And the profiteers
and the blackmarketeers are more powerful
today than ever before. It is in these conditions
that the Government has embarked upon this
policy of progressive decontrol. We know what
will be the result. The result will be what has
been stated here in the Planning Commission's
Report. Already we find that in many
provinces the prices are

+Expunged as ordered by the Chair.
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[Shri B. Gupta.] rising everyday beyond the
reach of the common man. This is going to
continue, because you do not have, on account
of the policy you have launched, any control
over the food situation. Now, it is
understandable why the Government is doing
so. It started with a cut in the food subsidies.
Now it is going over to the policy of shirking
the entire responsibility of feeding the people, a
responsibility which any responsible and
popular Government should have undertaken
gracefully. They are doing exactly the opposite.
" I would not allow any one ", the hon. Minister
said, " to die of starvation here." I have got a
picture published in a Calcutta daily, and my
Congress friends will kindly note it, called "
Swadhinata " ; and this picture has also been
published in Congress papers. It shows the
picture of a woman who died of starvation in
front of the Calcutta Medical College. Here is a
starvation death reminiscent of the 1943
famine. If human kind is allowed to die in
broaci daylight in the thoroughfares of Calcutta
in this manner, it is futile to talk about big
things, it is futile to reel out premises that you
will not allow any on"; to die in this country of
starvation. H:re is yet another picture where a
mother is holding a baby in her arms ; both are
starving. And we know, Sir, that on the next
day after thi; photo was tak®n this child died of
starvation, and this mother was sitting besides
dogs and other animals in search of food. That
is the human degradation to which they have
brought our country. And then they go round
the country peddling their policies which mean
nothing but false promises. This is their food

policy.

We,are often called upon to offer
constructive suggestions. Well, Sir, I shall offer
constructive suggestions. If there is a deficit, if
there is hunger, if there is famine stalking in
the country, why not cut down the expenses in
the Government departments ? Why not reduce
the salaries of the big I.C.S, and other officials
who are drawing anything between Rs. 3,000
and Rs. 4,000? Why not stop the display of
wealth and pomp in the City of New Delhi ?
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Why not cut down expenditure in the State
Governments ? Instead of hiving 30 Ministers
forming a ' happy family', why not reduce the
number and spend the money for serving the
people, for feeding the hungry ? That mid not
be taken by this Government. If you think there
is hunger, why cut the food subsidies instead of
restoring them ? Why waste money on ths
American projects, miscalled ' community
projects ', which are nothing but projects
designed and planned to shackle our country's
economy to the chariot-whesls of America.
Spend that money for feeding the people. If
human dignity is allowed to pass into oblivion
like that, no plan can succeed; nothing can
succeed.* There are ways and means of feeding
the people. The Government would not adopt
them. Instead, they would ask for huge sums of
money for the department. So much for the
Food Department.

The time is short. Another department to
which I would like to draw attention is the
Education Department. One wonders why there
should be corruption in that particular
department which is supposed to be very
honest, which is supposed to be above board,
which is supposed to be a Caesar's wife in the
administrative set-up of this country. Here you
find they have started what they call scheme to
set up higher technical institutes, one of which
has been started in our State of West Benga), in
Hijli. There a lot of money is being wasted. One
pure chemist has been appointed as the Director
General on a salary of Rs. 3,500 I understand.
This gentleman is a scientist, no doubt, but
hardly fitted for this job. He seems to be a
multi-purpose man. Before he got this appoir t-
ment he was Director General oi Industry and
Commerce. From the Director Generalship of
Industry and Commerce to the Director
Generalship of the Technical Institute—that has
been his line of advance. Now, I do not mind a
person being put there, even if it were this
gentleman. But what is going on: there ? We
find that a lot of corruption is going on there.
Nepotism is rampant there. I have got some
materials here, and these have been
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placed before the Government, but they have
taken no action. I have got some facts which
I wish to tell the House. Firstlv, this Hijli is a
place where American stores were kept, and
these stores are now in the possession of that
particular Institute. Materials are
mysteriously going out of that Institute
without being accounted for. Here are gate-
passes which indicate what is happening. I
have got the originals of the gate-passes
which indicate that the materials are passing
out of that place without being accounted for.
All these facts have been placed before the
Government. I got them from an engineer
who has been forced to resign his post.

Appropriation [No. 2)

KuwajA INAIT ULLAH : Has he been
dismissed for sending these facts to you ?

Surl B. GUPTA : Anyway, that is not the
hon. Member's concern. I may tell the House
that a number of people who are not persona
grata with the present Director General are
being removed or forced to leave, whereas a
number of foreigners who are simply idling
away their time are being kept there though
they have nothing to do. Some of them are
getting thousands of rupees without any work,
and at the same time a number of experts are
being forced to leave that place. Now, I would
not accuse him of personal corruption in the
sense that he is taking any bribe. But the point
is this. Corruption is going on in his
department, and nepotism is rampant. If
educational institutions are to be disgraced in
that way, I do not know what will happen to
the future of our education. I have got here
two other interesting facts. Materials are
bought from various firms. A second-hand,
worn out producer plant, broken into three
pieces, was bought as new from Messrs.
Alcock and Company. The proprietor of that
firm is one Mr. Mukerjee. Over Rs. 16,000
was paid even before the material arrived.
That was contrary to the contract. Similarly, a
couple of old petrol-gas-plants which would
not cost Rs. 3,000 was bought from Messrs.
Ganson & Co. for Rs. 13,000. This is 16 C. S.
D.
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how things are being managed there. These
materials are bought for institutions in a
manner which is open to very serious
objections. These complaints have been lodged
with the Private Secretary to the Prime
Minister of India, and nothing has yet been
done

As you know, Sir, it was the recom-
mendation of the University Commission that
before starting the scheme, the existing
available resources should be fully tapped
before spending any money on projects for
setting up new higher technical institutions.
We are not against the starting of institutes. We
want these institutes to flourish in this country.
We want them to be started, but we want them
to be saved from corruption.

{Time bell rvgs.)

At the same time, iirce ur are constantly in
deficit, the engineering colleges like those at
Shibpur and Jadhavpur should have been fully
utilised for promoting higher technical
educaticn, instead of certain new colleges
being propped up here and there at a cost of
Rs. io crores. Now, after doing all these things,
what are they doing in Hijli ? They are giving
under-gradu-ate training courses, which could
have been done either at Shibpur or at
Jadhavpur. The money sanctioned this year, |
understand, is to the tune cf Rs. 92 lakhs. This
is how things are being done. Unless this is put
a stop to, unless the Government wakes up
here and now and puts a stop to this kind of
thing, I give the warning that the future of our
education is doomed The process of
demoralisation that has set in in the Hijli
Institute has got to be firmly tackled and
should not be sat over for any length of time,
as has been the practice with the Governmeat
today.

There are many other things I want to tell
you here. One point I would like to touch upon
is about Chander-nagore. The Foreign Affairs
Ministry gave us a resume of what has
happened in Chandernagore. In Chandernagore
there was a Municipal Assembly and a Council
elected by the people—a thing
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[Shri B. Gupta.] that was won by the
people's struggle against French imperialists.
The President has taken over the adminis-
tration of the city under the new arrangement
and has set up an Administrator there. The
first thing that the Administrator has done is
to liquidate those elected bodies, the
Assembly and tha Council, to wipe away the
responsible and autonomous municipal
government that existed there. And now they
have also started attacking the living
conditions of the people. There was some
decree by the previous Government......

Appropriation (No. 2)

(Time bell rings.)
Only one minute, Sir.

MR. CHAIRMAN: No. Shri
Pattabiraman.

SHrRI T. S. PATTABIRAMAN
(Madras) : Mr. Chairman, it is with a certain
amount of caution that I will have to speak
especially after my learned friend on the
other side has given enough provoca‘ion.
(Interruption.) I am trying to forget what he
said.

MR. CHAIRMAN : No competition in
abuse.

SHri T. S. PATTABIRAMAN : Mr.
Chairman, it is my desire to bring to the notice
of the Government that a great crisis is
developing in the South and that the
Government of India should take immediate
note of it. The monsoon has failed in
succession. It may be an ordinary thing for any
other country, but in the South a serious
situation has been created by the failure of
monsoons, the result of which will be -felt in
the coming year. Sir, the Madras Government,
under the auspices of Rajaji, has pursued a
policy of decontrol. It is a bold venture of
decontrol and the success of this policy can be
guaranteed only if there are sufficient rains
and if there is enough water for irrigation
purposes.

Another thing that I want to bring to u.e
notice of the Government ot India
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is the industrial calamity in the South. As you
are well aware, Sir, the industry in the South
depends upon the power not of thermal
stations  but of the various hydro-electric
schemes throughout the South and the
Government of India should be aware by this
time that all the lakes and the water that is re-
quired for the working of all the hydroelectric
schemes are almost depleted and even at this
time of the year when they should be full, they
are not even a quarter full. The monsoon is
also very weak and the prospect of having a
full reservoir in Mettur and Moyar is very little
and I am afraid, Sir, that the industrial output
of the entire country is going to be very greatly
affected Already, Sir, this year from March
to June we get industrial power cur to the
extent of nearly 75 per cent.  Therefore, Sir,
if the textile industry is to be closed down, if
the industry at Mettur is to close down and if
even the Defence Department's ammunition
depot at Aravankadu is to close for want
of electricity, we can imagine what would be
the production of cloth and other things that
are essential for the country's requirement.
Sir, it is with this object that I warn that the
whole economic position of the country would
be greatly affected unless the Government
of India steps in and puts up more
thermal stations in the South so that a
continuous flow of power is guaranteed to the
mills and other industries.

Another important factor that I want the
Government of India to know is that almost
famine conditions prevail in the Tamil
districts. It is not only my view that the famine
conditions prevail in the Tamil districts but
even the Revenue Minister was bold enough
in making a statement to that effect. Unless
something happens, it would be very difficult
for people to get on and I would therefore
request the Government of India to see that
enough stocks are rushed to the South so that
the people may be able to live and they may
be able to be freed from the effects of famine.
If that is not possible, if the Government of
India is not going to send enough food grains,
I am sure that it would be very difficult for the
people of the Tamil districts to ward



1133 Appropriation (No. 2)

off famine especially in the coming ™?"" As
a matter of fact Tanjore which is supposed to
be the granary ot the South is not likely to
produce as much paddy as is expected due to
very low water level in Mettur Reservoir. 1
he prospects are very bleak and the
Covernment of India must take some special
steps to see that the famine is warded off and
the people are saved from the effects of
famine. In this respect I may also thank the
Defence Ministry on behalf of the people of
the Tamil districts for what the army units are
doing there. The army units have been there
in the Tamil districts to deepen the wells and
increase the existing sources of water supply.
They have deepened the wells and thus irri-
gation water is available to the people. They
are doing very excellent work in my district
of Salem and we are indeed grateful to the
Government especially to the Defence
Department. But may I request the Defence
Minister to see that the defence forces are
kept there for some more time ? As a matter
of fact only about 80 wells have so far been
dug in the district of Salem which is drought-
affected and which is in very great need of
water. If these army units are able to dig
about 1000 wells in the Tamil districts, which
arc drought-affected areas, I am sure enough
water will be available and that will greatly
help the people there. So I request the hon.
the Defence Minister to see to it and issue
necessary directions to have the help of the
army in digging wells for a longer time and
for the effective renovation of more wells;

Sir, my friend has referred to the policy of
decontrol and has quoted chapter and verse
from the Plat ni ng Commission's Report. I
would have been very happy if he would
have been prepared to accept the Planning
Commission's Report in its entirety. Just like
the devil quoting the scripture, my hon.
friend has tried to quote passages which are
convenient to him and has forgotten the
passages which are inconvenient to him. The
decontrol policy is one of the best things and
I am sure that the Communists have
themselves sponsored the decontrol policy
during elections. 1
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would like to tell my friend from Bengal
who has just spoken that it was his
own party which carried on propaganda
in the villages for the policy of decontrol.
They promised to the villagers that
when they come into power, it will be
their first duty to decontrol food grains
and other things. They promised
several things to the villagers and I am
sure, Sir...........

SHRIB. GUPTA : Question.

SHRI T. S. PATTABIRAMAN : My hon.
friend may be questioning but I may remind
him that his party had carried on this sort of
propaganda in the villages that the villagers
are being harassed, that the producers are
put to torture and that the control policy of
the Government is the bane of agriculturists.
There is no use of-emptily challenging here.
{Interruption.) If he can prove facts here, I

shall be prepared to accept. I am not going
to be cowed down by this sort of

interruption.  If our friends have got

facts with them, let them just put those facts
before us. But if these are merely threats,
then I am rot prepared to be cowed down.
So I am surprised that my friend should say
that the learned Premier of Madras has said
that the blackmarketeers, hoarders and
anti-social elements in Madras have
become very pious and that they are going
to help the decontrol policy. Sir,

want to ask whether the control
policy of the Government
.................................................................... (

In

terruptions.) I would like to know
whether the hon. Member is really pleading
for the blackmarketeers and
hoarders.  Sir, who profited by these
controls ? Did the cultivator or the common
man profit by the controls ? No. It is the
blackmarketeer. It is the merchant. It is the
person who is a parasite to the social
economy of the country who has profited
by controls. Sir, we are not against controls
but the decontrol policy has been of very
great help to the people of the South.
Today food grain prices have gone down to
a very great extent. If the object of the
Planning Commission is to see that the
people should get food grains at very low
prices and at reasonable prices, I can assure
the hon. Member here
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[Shri T. S. Pattabiraman. ]
that the decontrol policy of the Madras
Government has done its work well and the
people are able to get better and cheaper food
grains than they were able to get at the time of
controls. So, the decontrol policy of the Madras
Government has been a great blessing ; it has
been a great success. But I am sorry to say that
the hon. Members who speak from the other
side of the House are trying to sabotage the
policy of decontrol. They are going
everywhere, the cities as well as the villages,
and trying to create chaos. They are
spreading false rumours saying that the people
will not be able to get any food grains and will
starve.  They are doing effective propaganda
against the decontrol policy to suit their own
ends. I can understand the hon. Members' strong
words against the greatest man of South India,
because he has upset their political apple cart.
My friends over there have used strong
language. I too can use strong language, but that
is no argument. If my friends have got strong
arguments, let them advance those arguments.
Sir, 1 speak from personal experience of the
common
man's feeling in Madras in regard to this
decontrol policy. The producers can produce
as much as they want and sell the product as
they like. The tiller is very happy because he
can sell whatever quantity he likes and at
whatever price he Hkes. Sir, we are thankful
to the Government of India for supporting the
Chief Minister of Madras in his policy of
decontrol, but I can assure them that this will
be a great success. Sir, [ do not want to take
up an)' more time of the House.

PrROF. G. RANGA (Madras) Mr.
Chairman, I am glad that my hon. friend has
put in such a strong plea for the policy of
decontrol inaugurated in the Madras State and
later on followed and being followed by State
after State In different parts of the country I
can stand testimony to the fact that decontrol
has already begun to benefit the people of the
South. I cannot speak with such authority
about the conditions prevailing in other States,
but I have information to confirm my own
estimate that in other States also similar
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beneficial results are being experienced. I
know, Sir, * ces where food grains— paddy in
the unhusked state—was selling at the rate of
Rs. 50 per bag of 45 Madras measures, while it
was being procured by Government at Rs. 17 to
Rs. 19. Who was absorbing, even if it was
procured at Rs. 19, that margin of Rs. 31 ? Not
the consumer. It was the blackmarketeer, it was
the corrupt man in the food administration who
was responsible for this scandal. It was qlso the
political parties who were insisting during the
last five years, in season and out of season, that
there should be this control. Thanks to
Gandhiji's leadership, this Government had the
wisdom to order decontrol but unfortunately
soon after his death, the people in Government
services and the political parties, who were
interested mostly—I would not say only—in the
industrial proletariat and the lower middle
classes, among whom I include the
professionals known as non-gazetted officers,
etc., began to make their manoeuvres, and our
Prime Minister most unfortunately for us all
agreed to bring back the control with all its
evils with the result that the country has had to
suffer untold miseries during all these years.
Some of us have been pleading for this
decontrol with a due sense of responsibility. We
knew what was happening in the country. I
gave a warning to the Finance Minister and also
his predecessors that as a result of their control
policy, there was a regular flight away from
food crops to other crops. They did not heed my
warnings. | also warned the Government that
there was much more production in the country
than had been accounted for by the Food and
Agriculture Ministry. W: also warned them
about the blackmarketeers and others who are
not consciously black-marketing but at the same
time were in collusion with the blackmarketeers
because of the practical necessities that faced
them. Here I should not be understood to mean
thereby only the small traders and merchants
but also the consumers, large sections of whom
were obliged to go to the blackmarket in order
to get some decent quantities of food grains.
What is the good of
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blaming these people'? We made it impossible
for them to do otherwise. It js the people who
encouraged the blackmarketeers, who indulged
in it themselves, it is the corrupt officials and
certain political parties, who are trying to make
capital out of the present situation, who are to
blame. Sir, certain political parties were
running about the country during the election
time, not only in villages but also in towns, tel-
ling people that they would remove controls, if
they came to power. I can teli you, Sir, that
thousands of bogus ration cards were printed
and distributed. Soon after the elections were
over, when these innocent people went to the
tehsildar and told him, " Sir, here are our ration
cards, give us rice ", they got only a smile from
the official, probably sometimes a slap in the
face from the police official. Naturally, Sir,
they were saying that they were in favour of
decontrol. All over the country there was a
great feeling against controls. My hon. friend,
who does not happen to be in his seat just now,
Mr. Jaspat Roy Kapoor, was the Chairman of a
Committee which enquired into this matter and
reported that decontrol would be welcomed by
the people. He and the Committee came to the
conclusion that the overwhelming majority of
the people of this country would be in favour
of decontrol if the Government of India were
to decide on it. Later on, Sir, there was an All-
India Decontrol Conference at Agra of which I
had the honour of being the Chairman. It
cannot be pleaded by any that there is no
public opinion in the country on decontrol, that
the Premier of Madras had simply done it, as a
sort of hat trick, in order to add one more
feather to his cap. It is puerile political
reasoning to say that any Government which is
anxious to serve the people would do anything
without gauging public opinion. Is it seriously
contended that a Government which does
otherwise can be popular and remain in power
? Many things can be said against Rajaji but it
cannot be said that Rajaji does not know what
is good for a popular Government. It cannot be
said by anyone or that side of the House that
Rajaji is not a wise man.
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Sir, decontrol has been warmly welcomed
everywhere. We have had a Decontrol Day all
over the State. It was celebrated in villages and
towns. Thousands of people attended these
meetings. They burnt the effigy of control,
made of straw and tar, because control is
supposed to be as black as tar. As people
celebrated the day when Jarasanda was killed,
so people have celebrated this day. Who is
now unhappy ? Those ten thousand officials of
the Civil Supplies Department who have
become unemployed, and who have started an
agitation for control. Why that those officials
should be reemployed again. It is my friends
over there who go about shouting for de-
control. The political parties also. Then there
are the blackmarketeers and the merchants.
Are they real merchants ? No. Ten years ago
they had nothing to do with business. The real
hereditary merchants, the merchants who used
to merchandise things in an honest way, they
were all elbowed out. Some new fellows were
brought in by our Ministers who call
themselves Congress Ministers—shame on us
all that they should have called themselves
that—they brought these people in, gave them
new licences and these people did not know
how to deal in those commodities, made some
money out of it and then these various other
people came in. All these new breed of merch-
ants—these are the people unemployed. The
real merchants have come back again on the
business and they are competing with each
other with the result that the food grains which
were selling at Rs. 50 per maund of 40
measures are now selling at not more than
Rs.25. Is that not an achievement? There are
places in the South where food grains are sold
even today at less than the controlled price of
Rs. 19. They are very few but there they are
available.

Shri C. G. K. REDDY : Where?

PrROF. G. RANGA : In West Godavari
District. My hon. friend Mr. Satyanarayan was
complaining to the press that these wagons
were not moving. Merchants were not able to
purchase but the stuff was there. Sixty
thousand
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[Prof. G. Ranga.] tons were there, as per
the report of the Collector of Kistna, waiting
to be sent down to the consumers. There is
plenty of stock coming into ths market. What
is the kind of stuff that is coming out? Even
though you have to pay Rs. 3 or 4 more, the
stuff you get now is much better. It is the
stuff for which our people had had to pay Rs.
20 to 30 more than the controlled price. Is
that not a satisfactory achievement? On the
other hand if my hon. friends are not willing
to recognize the sun even when it is out there
in the mid-skies, then I can only tell them
that nobody can possiblv help a blind man
like that.

Sir, I take up next the other suggestion made
viz., "Give away lands to all the tillers of the
soil."  Yes, it is a very fine thing. I am in
favour of it. We fought for it long before
this Party came into  existence in this
country.  Several of us who happened to be
at that time within the Congress, organised
an anti-zamindari campaign and today the
zamindars have gone and the tillers are
having the  lands. That is not what my
friends want. They don't want small
holders to have the lands. They want to
vacate these people and bring in the
agricultural workers. How ? By dismissing
the men who have 5 acres, 2 acres, 1 acre and
io cents, they want to bring in other people.
Is that proper, real or equitable distribution of
land? Then they want to make it appear
that in this country all the lands are in the
hands of only a few lakhs and millions, not
hundreds of millions  of  people, go
without land. Let them look at the latest
census figures. There you will find that
those who own the land and cultivate them
are 160 million people whereas those who
don't have any land at all but are
agriculturists are 40 millions or less and
those who are cultivating other people's
land are 34 or 35 millions. Tbat means
apart from  the agricultural workers only
one-sixth of them happen to be
tenants. These are the people who are to
be protected and we are in favour of it.
Several of our State Legislatures and
Ministries have already in-

augurated their reforms. Bombay has already
gone ahead. I don't mean to say that I agree
with everyone of the provisions of'the
Bombay Tenancy Act but at the same time it
has shown to me that the provinces are
going ahead. However much I disagree with
the Congress hierarchy, 1 agree that these
Congress Ministries themselves  today are
keen to achieve this reform and they are going
to do it in pursuance of the Agrarian
Committee as well as the Minority =~ Report
with which I had the honour to associate
myself. But that is not giving the land to the
tillers according to the dictionary of my hon.
friends because they very much want the land
to be thrown to the wolves so that wolves as
well as the fox begin to fight among
themselves, then these friends may come there
and say, "All of you should be dispossessed
so that we can have our own mechanised
farms and collectives and you would be
admitted into it at our mercy, at our will and
pleasure and only as mere wage-earners and
nothing more but slaves under the regime of
our own dictators." That is the game my hon.
friends have up their sleeves and if they want
to have a free hand in order to achieve any
such dispensation, I wish to tell them that in
this country everyone democratic, worth his
salt, to whichever political party he may
belong, will be opposed to it and he would
consider it his duty to go and stand by the
millions, not merely ioo millions of small
holders in this country.

SHRIMATI VOILET ALVA (Bombay). Mr.
Chairman, a number of speakers this morning
have touched on a number j of topics but
planning seems to be on I everybody's brains
these days. We are , committed under the Five
Year Plan I to spend 1790 crores of rupees. Out
of this 14 crores are to be raised from this
country and for the balance of 300 to 400 crores,
we shall have to go with our begging bowl and
ask the various foreign aids to come to our
rescue to build up a Welfare State. Sir, the
Planning Commission's report was out some
time ago. The Planners are still at it, planning
further and we shall soon begin the task bur what
strikes my imagination is that, as it is laid down
in the Bharat Sewak Samaj leaflet, public co-
operation is so
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neeessary in planning. Sir, my theme today is
not planning but I shall begin with the
freedom struggle that we went through.
During the freedom struggle it was the youth
of ths country who suffered and went to the
gallows even. They wanted to do so much
and were so zealous for the achievement of
freedom. Today five years are over and what
is being done for the youth I should like to
know from the hon. Finance Minister. Sir, it
is very important for those who have
practised social work without Government
aid in any form to start the welfare centres in
labour areas to know how to whip up
enthusiasm. We go to the chawls, we find no
enthusiasm. We collect a few people. They
are not interested. We form a group of local
people, we pick out the children. We ask for
cloth from the mill-owners, they refuse to
give. We ask for money, that does not come.
We somehow dress the children, uniformly,
we give them a drum and a bugle and we
march them through the streets. Then people
gather. We begin our work, the people work
and build up their centre. This served as a
process even in the Congress days when it
was at its hey-day, with the beat of the drum
the youth marched. How is this country and
how are our planners going to hasten? With
the beat of the drum, with the beat of their
hearts, with the step in time and a uniform—
for it must be remembered, 1 think it was
Emerson who said that :

*'You march alone and you march into the
darkness of the night. You march
with the people and you see
the dawn of the day."

Today, Sir, what is lacking is public co-
operation, what is lacking is enthusiasm.
What I want to pl:ad now is that our youth—
the boys and girls —of this country should be
mobilised and mobilised now and here. If you
want your plans to go ahead, then the youth
of'the land must be called up, with the beat of
drums and with marching steps, and, the
planners must march with the people; or else
they will march into the darkness of the night.
The next five years are crucial years. We need
not here dilate on what shall come if we

[15JULY 1952]

Bill, 1952 1142

fail to achieve the things we must in the next
five years.

Sir, I want to plead for a system of physical
and semi-mUitary training for our youths. My
main subject this morning will be defence—
the training of our boys and girls for this
purpose. Sir, I have before me, the figures of
last year for the National Cadet Corps. The
senior division had 21, 622. the junior
division had 36,333, the girls division had 7
officers and 173 cadets. What are these
figures for such a vast country as ours? And
what are we doing about it ? I am told that in
some schools where the system of National
Cadet Corps exists, all the boys are not given
a chance for the simple reason that there are
not sufficient number of uniforms to go
round. I know of one instance where only 40
boys could be taken in because there were no
uniform to go round. I think it is time that the
hon. Members of this House and the hon.
Minister in charge of Defence take note of
this state of affairs. We need our boys and
girls to be trained. I shall give here the figures
of the other countries which give such
training to their youths on a national scale.
Australia gives this training at the age of 14.
In Canada the age is 12 and in America they
give a two years' course of military training in
schools and colleges. And in India? Not even
uniforms. Sir, our Government is strong
enough to demand from the textile milis
sufficient cloth for uniforms for our boys and
girls and even rotten guns if made available to
the cadets would be useful. Sir, here is a
beautiful picture from a Government
publication, "Defending our Frontiers"
showing girls marching at an army drill—to
the defence of the frontier. We should give
the necessary training to our boys and girls;
but last year as I said just now, we had seven
officers and just 173 cadets in the girls
division. I plead that as our planning goes
ahead we should take into our confidence the
masses of our people, especially the youth,
not the aged. Sir, in India of course, the
principle of conscription for purposes of
defence is not there. But we are at a juncture
of history when our defence must grow and
all the three branches of our defence must also
grow. May I ask, Sir, of the hon. Finance
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[Shrimati Violet Alva.] Minister and also
the hon. Defence Minister what is being
done with the seafaring classes of our
people ? Sir, our coastline extends to over
3,000 miles and we have these fisher folk
living all along the coast. The time has
come when our coastal defence must grow.
We have not got the money for building up
a strong first rate Navy, because from the
figures seen in the Appropriation Bill we
find that the Navy gets Rs. 11 crores as
against Rs. 166 crores and odd for the
Army. Can you ever build up your defence
or your naval arm when your coastline is
left in this condition ? I feel Sir, that the
boys of our fisher-folk should be taken in
hand and given sound training. The rules
provide for admission to pupils two classes
before matric for joining the Navy. This is
all right as it is. But 1 am not talking of the
existing official defence arrangement. The
Defence Minister should look ahead a little
and use these pockets of fisher-folk for
defence purposes. Let us make them march
to the drum. Let their hearts beat and let
them feel that they have a duty to perform
if superior naval or air forces attack them.
If we do that, T think we shall have
achieved something that the other countries
are achieving by their short-services
systems. This may entail a good deal of
expenditure, but we have to make a
headway and make a beginning, io A.M.

Likewise when our cadets are picked
out—and they are picked out from all parts
of the country side and from the coastline
of Karnatak to Malabar—they are sent to
Timbuctu for training! I do not know why
all the boys should go to the Academy for
training. We do not want them all to be
specialised soldiers and officers. We want
them to be physically fit. We want to
inculcate in them a disciplined mind and a
national character. We want to see in them
a zest for cultural pursuits. To do this I do
not think we need move the boys from
their home lands. We should go to them.
We should see that every district and every
local board and every educational
institution helps us to build up such forces.
Here again I tried to observe what is done
in other countries and I find that in
England

Appropriation {No. 2)

[COUNCIL

Bill, 1952 1144

and in America also they are building up this
sort of force. The local counties do it in
England and in the U.S.A. National guards
through the component states do it, the Centre
providing  equipment, supervision and
subsidies. I plead to my Governmnt today that
we should also envisage some such scheme.
Let it come from the Planning Commission.
We should hurry up because we do not know
what the future years will reveal.

We have got the defence estimates here, but
whereas the defence estimates of the United
Kingdom reveal the strengch of her Army,
Navy and Air Force, we are kept in the dark as
regards our own estimates. Maybe the Go-
vernment have special reasons for not
divulging them and treating them as secrets.
But I do not see why we should not divulge
this information when our Army and Navy and
Air Force have come up to first-rate standards,
and also when other countries are telling us
how strong their Army is, how good their
Navy and that their Air Force is doing its job
well. When they do so, I do not know why we
should delay in divulging these things. Sir,
when we have not got the figures, we have to
depend on reports and publications of
Government for this information, when such
publications are given to us, and we have to
read between the lines and gather what we can.
And speaking about the Navy, as far as I could
learn, one important post is not yet filled. In
the Brief Statement of the Activities of the
Ministry during 1951-52 we read on page 5
last paragraph under the caption—Naval
Headquarters—Chief of Naval Aviation—
responsible for planning and other ancillary
matters concerned with the development of
naval aviation. This post is not filled at present
and the duties of this branch are co-ordinated
by the Chief of Staff. ' And the Chief of Staff,
what does he do ? He is responsible for
recruitment, service conditions, training,
welfare and discipline of naval personnel and
general manning of the fleet. From this we
know that we have not got a Navy worth the
name. So we must go ahead and we must
certainly do things much faster.
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Sir, when we come to gliding, flying
dubs and civil aviation, in other coun
tries these activities are always subsi
dised by the State because in modern
warfare  these will stand by the
Government in  good  stead. We
have to .........

(Time bell rings.)

A few minutes more, Sir. After all I am a
woman doing a man's job.

I had forgotten where I was.

MR. CHAIRMAN : On flying clubs and
civil ation.

SHRIMATI VIOLET ALVA : Thank you, Sir.
The flying clubs should be really subsidised
by the State. And air is so important an arm of
defence that you will permit me to read a short
passage from Churchill's "Second World
War." On page ioo he says :

"Air power is the most difficult of all forms
of military power to be measured or even
expressed 1n precise terms. The extent to which
factories and the training grounds of civil
aviation have acquired a military value and
significance at any moment cannot easily be
judged and still less exactly defined. Oppor-
tunities for concealment, camouflage and treaty
evasion are numerous and varied. The air and
air alone offered Hitler the chance first to
equality and next predominance over both the
military arm of Britain and France."

I am not here in the role of an adviser to the
Defence Ministry, but I do feel that these are
urgent problems because we are a power indeed
in the comity of nations. We may not seek
aggression as Hitler did but we shall have to be
ready to defend. When we think of these things,
Sir, our minds go back to the aircraft carriers,
to tankers and to so many naval and aviation
requirements, and so many supplies which, of
course, I shall have no time to deal with. Before
closing I would like to say that we have just the
beginnings of a Navy, that is, we are nowhere
with our Navy as a Naval Power. Naval
aviation is an important adjunct in this arm of
defence but we have not got that. What shall
we do? Without aircraft carriers you cannot
achieve
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much proficiency in your Navy. From this
Appropriation Bill I see the Air Force is given
Rs. 23 crores, the Navy is given Rs. 11 crores
and the Army is given Rs. 166 crores. I really
do not see any co-relation between these three
sections. Rs. 166 crores is appropriated by the
Army and so little is left for the Navy and the
Air Force. We fully realise that modern
warfare, if it is to come and if it is to sweep this
country, shall always come by air or by sea j
and still, the appropriations are considerably
low. Sir, 1 submit that provision for these two
items, the Navy and. the Air Force should be
increased and we should really see ourselves go
ahead. If not, we caaapt have aircraft carriers.

Let us at least have submarines so that our
small ships that we boast of so much to-day can
be saved from under-water attacks. When I talk
of submarines—I don't know whether we have
any submarines at ali—I would like to know
from the Minister in charge as to how many
submarines we have. We have opened
diplomatic relations with West Germany and
we could get West German experts to come
over and help us in building up a submarine line
of defence. Wnen I speak of this, I do not know
whether NATO, the North Atlantic Treaty
Organisation, can allow us to get West German
experts because they have already upheld the
tradition of colonial systems and they may
stand in our way. Why should we always get
United Kingdom and United States of America
experts and why not from Germany ?

This country does not boast of an oil tanker,
if I am right. I submit myself to correction it I
am wrong. Our petroleum comes in foreign
tankers; Isn't it time that we either buy or build
tankers so that petroleum can be imported in
our own vessels? At times when the two blocks
cut at each other's throat, when they begin
blackmailing us, we shall have no oil tankers.

SHrI C. G. K. REDDY:
shall have no petrol either,

We
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SHRIMATI VIOLET ALVA: I think it is
time we buy or build tankers. Sir, when
talking of tankers you must remember, and
we must remember, the lesson from
Germany. Hitler collapsed because of lack
of petroleum. He kept on ascending until he
got petrol and when he lacked that he fell
and he lost the last chance to victory. Sir, let
us take the lessons of history' and let us
build up our defence.

PriNcIPAI DEVAPRASAD GHOSH (West
Bengal): Mr. Chairman, much has been said
about the merits and demerits of control. I
submit that the question of control or de-
control cannot be studied in vacuo. Opinions
cannot be formulated categorically -either
against control or against decontrol as such
irrespective of the circumstances attending
the same. The circumstances must be taken
into account. For instance, during the war,
when there was natural scarcity of many
materials, control had to be taken up almost
perforce; but what one feels is that control
should not be looked upon as a matter of
normal trade policy in normal circumstances.
Here in India now, it is 7 long years that have
passed since the war was over; and one feels,
as an ordinary common man, that sufficiently
long time has passed for the normal process
of trade to assert itself. If, however, controls
cannot be done away with at a stroke, still,
attempts should be made to relax controls
step by step. Therefore, we of the Opposition
wer every glad at long last when the
Government showed signs of relaxing their
control policy. Of course, I do not include in
this category my friends on the extreme left,
members of the Communist Party, because
they do not believe in any individual
initiative or private enterprise whatsoever,
but believe in State control of all human
activities, physical, j commercial, mental and
spiritual. In fact, Communists propose to
control ' human kind from the cradle to the
grave. It surprised me therefore that , my
friends on the Congress benches were a little
taken aback by the attitude ] adopted by the
Communists decrying the relaxation of
controls. Leaving aside the Communists—for
they are a
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class apart—and their slogan of control all
round, we, as ordinary citizens, do unreservedly
welcome the move that has been initiated by
Mr. Rajagopala-chari in Madras. We have had
our differences with Mr. Rajagopalachari in
other matters, but I can say with a clear
consicence that when we read in the papers that
the Chief Minister of Madras had plumped
down for de-control, we hailed his bold move
and congratulated him. It required great daring
and imagination on his part, and we all hope
that this courageous policy will bear fruit. My
hon. friend Mr. Jlanga said just now that this
policy has already shown, even in this couple of
months' time, promises of success. I do not
propose to dwell any further on the question of
food control. I come now to the question of
defence.

I was very glad to hear from the lips of the
hon. lad}' Member who just preceded me (Mrs.
Violet Alva) the very valuable suggestions she
made on our defence programme. In fact, I am
in agreement with most of her suggestions. But
in the matter cf defence, I would think that the
matter has got to be gone into a little deeper. It
is all a question of attitude. If we are really
earnest in trying to make our Motherland, India,
a strong power, both from the military and the
naval and air point of view, then a certain
course of action and a certain policy have got to
be pursued. If however we are indifferent, if we
are lukewarm in the pursuit of that ideal,
naturally a different course and policy have to
be followed. There is an old saying which says,
"Where there is a will, there is a way." If we are
really willing that India should emerge as a
powerful nation in the world at large—and there
is no reason why she should not do so —ewith
her vast population of 36 crores even of the
truncated India of the present day, with her
enormous, almost limitless, material
resources,—there is no reason why India should
not emerge as a first class military power, able
to measure swords, if necessary, with other first
class powers. I am not myself of a very militant
frame of mind—I suppose my appearance
itself will
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belie any such pretentions—still, I feel that if
the present Government of j India really desires
that India should ' emerge as a really first-rate
power, then steps have got to be taken accord-
ingly, and it is to this matter that serious
attention should be paid.

Of our total Budget demands of
something like 400 crores, about half | is being
appropriated for our defence services. At
first sight one would j feel that this ratio is
thoroughly dis-proportionate, and that it would
leave j very little for other things, like public 1
health, education, industries and the j like. A
defence expenditure of some- i thing like 50 per
cent, is a ratio which the country can hardly
bear.  Still the country would willingly bear
all this, if it finds that the Government is trying
to make of its defence services an effective
instrument for the defence of the land. And
here, as I was telling you, Sir, there are
misgivings. Sometimes we find—at least that
is what we read in the papers—that the
Commander-in-Chief goes about delivering
lectures before soldiers on the beauties of non-
violence, love and ahimsa. The beauties of
love and ahimsa have j been dilated upon by
the sages and j seers throughout the ages,
and, in i modern times, by no less a
personality I than Mahatma Gandhi himself.
But ¢ we cannot afford to spend 200 crores of
rupees on maintaining a soldiery fed upon the
principles of love and ahimsa. That can be done
at a much cheaper rate; at least Mahatma
Gandhi has | shown us the way of doing so.
The defence services, if I may submit, Sir, must
be kept fresh, keen and sharp as burnished
steel. There is no use if they are not kept in
proper trim, and we go on spending money like
this— about 50 per cent, of our entire expen-
diture.  Al) this expenditure would be justified
if we had value for the money spent. 1 cast
no reflection on our Army; in fact, I
have the greatest admiration for our soldiers.
To tell the truth, some years ago, I was pained
to hear our splendid soldiers being described as
"rice  soldiers" by some of the Congress
stalwarts. Indeed, I hung my head in shame. If
by "rice soldiers" is meant that the soldiers are
paid out
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of the coffers of the State, I suppose our
soldiers are as much "rice soldiers" today as
they were ten years ago, and I do not know of
any nation where the army is maintained on a
purely voluntary basis without any pay.
So Ihave not the slightest disrespect for our
Army, but I suppose the canker is in higher
quarters, for it appears to us that there is no
determination or resoluteness or strength of
will on the part of the authorities higher up in
the Government of India to use these soldiers
when proper occasion arises. | may be wrong
and I should be glad to be told that I am
wrong.  Crisi? after crisis has come up;
states  and nations near about our borders
have treated us in a manner not calculated to
enhance our respect. Practically nothing
has been done, but appeals have gone out
for appeasement and surrender. Now, if
our Army is maintained simply for the
purpose of goose-stepping down the slippery
slope of appeasement and surrender, then |
submit, Sir, that not to speak of 200 crores of
rupees, we should not spend even a single
rupee on the Army. It reminds me of
Tennyson's Charge of the Light Brigade.
The Light Brigade was a magnificent body of
soldiers who fought valiantly for their
motherland and charged, when "Cannon to
right of them, cannon to left of them, and
cannon in front of them volleyed and
thundered," but then it was at the top that
someone had blundered. And I am afraid that
it is the men at the top in India who are
showing signs of irreso-luteness and
indecision, if I may go to the extent of saying
so rank cowardice. I appeal to the powers
that be, to the authorities of the
Government  of India not to do anything
which would impair the prestige, honour and
dignity of this great Nation. 1 do not mean
thereby to say that we should go like Don
Quixotes tilting at windmills all the world
over. But when the honour of the country is
at stake, then the attitude that the leaders of
the nation should take up should be that there
must be no trifling with our dignity, with
our liberty, with our unity.

As to the defence services, after what
the hon. lady Member has said,
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I have not much more to add. Apart from the
professional armed soldiery, there should be
reserves raised more or less on voluntary
principles, as is done by other nations who
desire to be powerful and self-confident. As
to war materials, attempts should be made—
I would say Herculean attempts should be
made—to make ourselves self-sufficient,
self-contained. I know that we do not possess
ample materials for this purpose. Attempts
should be made to stock-pile these materials
even, if necessary, by incurring heavy capital
expenditure and then to manufacture war-
equipments here in India. This kind of
investment would really redound to the
nation's benefit in the future. If we are
dependent at every step for everything on
others—for petrol from outside for oil from
outside, for submarines from outside, for
tanks from outside, for naval vessels and
aircraft from outside, then when a crisis
comes, practically we shall be nowhere. No
efTort should be spared in order to make the
nation militarily strong and self-sufficient.
That is the appeal that I earnestly make to
the Head of the Government as well as the
hon. the Defence Minister.

DR. RADHA KUMUD MOOKERIJI
(Nominated): Sir, I think we are all j agreed
that the most important obstacle I to the
progress of India and all our economic ills
could be traced to the fundamental fact that
the revenues of India are hopelessly
inadequate- to the 1 requirements of the
country. Perhaps 1 we may be better able to
realise our colossal and appalling poverty by
a , reference to the figures of the Budget | of
one or two countries. If we con- 1 sider the
Budget of the U.K., we will find that the U.K.
has been able to produce a monthly revenue
of 500 crores of rupees as against 400 crores |
for the whole of India. You will also 1
remember that in size and in physical extent
the U.K. is only about a twelfth of the size of
India.  As regards popu- ! lation also, the
population of the United [ Kingdom is
practically one-sixth of India's
population. This question should be
carefully pondered over:
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how is it possible for a small countr like the
United Kingdom to produc a revenue
which amounts to Rs
500 crores per month as against total of
s. 400 crores per year here
If we turn to the United States, [ an
afraid that the figures of revenue fo;
that country run into astronomica figures. I
have tried to make some calculations with
the help of some American authorities, and
we came to the conclusion that the United
States' daily revenue amounts to over Rs.
400 crores as against our annual Rs. 40c
crores. And if I may go a little further, one
fact will show the situation to which we
have been driven. The municipal revenue of
the Corporation of the City of New York
alone amounts to the total revenue of the
whole of Indi?.. That is of about one city in
the United States.

The inadequacy of our revenue is
ultimately due to the poverty of production in
the country, and I wish hon. Members
without reference to party or creed or group
would concentrate their united attention upon
the central problem of production, to
discover ways and means by which
production can be improved in every field.
We have been told that the standard of
production in India has gone below a fourth
of the standard obtaining in other countries
of th." world. For instance, consider our
agricultural  production. It has been
calculated that whereas the average yield of
rice from an acre of land in India amounts to
only 5 maunds, even in a country like Spain
the yield is about 50 maunds. Therefore, in
agricultural production we are so far back-
ward. The reason is quite plain If we want to
improve agricultural production in this
country, we are up against the fundamental
fact that agriculture in India is being pursued
in uneconomic holdings which are liable to
indefinite  fragmentation due to the
consequences of the laws of inheritance, both
Hindu and Muslim. 1 had recently the
privilege of serving on an Agricultural
Commission which investigated all kinds of
agricultural problems in the country for
nearly a year and a half. We were up
against the
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hard fact as to how to produce standardised
economic agricultural holdings in the
country fo the face of these laws of
inheritance. We are always having great
hopes and proposals of nationalisation and
land reform. But the fact is that your land
reform will never succeed in increasing your
agricultural production unless the reform is
effected on the basis that the whole of the
cultivable land of India will be redistributed
so as to create standardised economic
holdings of, say, about 5 acres per unit. Now,
if you proceed to give effect to this reform,
without which there is no future for
agriculture—if you really try to give effect to
this fundamental reform, then you will have
the other great danger of tending towards a
colossal agrarian revolution due to the fact
that there is not enough land in the country
to go round. The pressure of population upon
the soil is increasing and is almost too heavy
at present. Therefore, if you want to set up a
series of economic holdings, you will do so
at the cost of the agricultural millions who
will be at once thrown out of their land. The
question will be: what will you do with those
agricultural millions for whom you cannot
provide the land ? At present the quota of
land available per head is less than one acre.
The Commission to which I referred has
recorded this conclusion in its report
extending to 12 volumes. We examined a
thousand witnesses in all typical rural areas
and that is our conclusion. Therefore, those
reformers who want to improve agriculture
must make these facts consistent with each
other, namely, that there is no prospect for
agriculture except on the basis of economic
holdings, and, secondly, rhat if you try to set
up economic holdings in a new agricultural
system, the result will inevitably be that you
will drive the major part of the agricultural
population of India landless at once and you
will have to treat them as agricultural labour.
So that, radically, the situation will not
change

As regards the other fields of production,
take industry. I wish only
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to bring to the notice of my learned friends to
the left, the Communist Party, that the real
position in the field of industry is also very,
very depressing. Now, take the facts of the
most important national key industry of India,
namely, that of steel production. There, you
will find that while the wages of labour have
increased three times, the quantity of output
of labour has decreased three times, with the
result that the total output of steel production
has been lamentably low. Whereas our
national requirements of steel amount to
about 3-5 million tons per annum, whereas
our installed steel capacity amounts to about
only 1 5 million tons, our actual production
has been less than a million tons. Why?
Because there is not enough incentive to steel
production. The ccst of steel production is
going up. I wish to know what synthesis can
be arrived at of this very important issue,
namely, that while we are increasing the cost
of labour, we have no corcern as to its effects
upon the output cf labour. I should like to
suggest that we should try to evolve a sort of
industrial calculus by which the wages of
labour should be related to its out-put, In
settling this industrial calculus, which will put
an end to all disputes between capital and
labour— <vin settling this vital point we
should have all interests and parties
represented in a regular committee of experts
so that all parties to production should be able
to evolve a common formula, a sort of
mathematical calculus, by which the problem
of production will be established on a sound
foundation

There is another difficulty as regu-i.-.
industrial production. I am afraid wc have to
consider the structure or taxation in the
country. I can, I think, without any doubt
and dispute say that of late there has not
been enough growth of capital in the
country. Tha* is the main reason why
industrial expansion is not being achieved in
the degree in which it is desired. I have got
figures of the United States. In the United
States, the maximum amount of super-tax is
only 12 annas in the rupee on incomes
exceeding Rs. 3 lakhs. But quite recently the
Indian Govern-
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[Dr. Radha Kumud Mookerjee ] ment, in
those fateful formative days before the
Independence of India was achieved—in those
fateful days India took it into its head to extract
the utmost out of capital by levying super-tax at
15" annas in the rupee on industrial incomes.
Now that is really the sole reason why of late
the growth of private capital in the country has
not been adequate. Now if you want to improve
production in the country, you must face these
fundamental facts. Without capital you cannot
achieve industrial expansion. Now some of us
on principle were opposed to the bringing in of
foreign capital in the country. Well I may say
that I do not think that foreign capital is very
anxious tc come to India in the prevailing
circumstances in the industrial sphere. I have
got statistics to prove that American capital in
the domestic market is able to earn about io to
12 per cent, and therefore it is not at all anxious
to go over to foreign countries. So we must be
self-sufficient in regard to the supply of the
domestic capital required for the expansion and
progress of industries and for that I wish to
make an appeal to the Finance Minister that he
should re-examine the structure of taxation by
which all these different factors that contribute
towards production may be harmonised in a
proper and more effective way. Thank you, Sir.

SHRI PRITHVIRAJ KAPOOR
(Nominated):

MR. CHAIRMAN: 15 minutes, not more.
SHRI PRITHVIRAJ KAPOOR :
5t gwitaa &g (Amtagha)
A AT RERE, A A S
ff fFad ez Wt g @, afe & ==
A7g ATH! AT FF |

o qaiuREIT: F 4 F  FTEEEA
F1 41 5 97 991 IIHT TG F & AW
qAF 9 AT I FL Q& AT IqH
o a1 a1 )
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You have already

SHRI PRITHVIRAJ KAPOOR :

o gewEhA w9T 0 HEE SR AT
f 7 Sfem & 913 B fgw oft & =vdm
foge fomr Rt & 2 At semr 2
ox Wi 97 w9 fr faw @vE oW @t
Tt A1 S qE FF A9 & AT E A 9
FEAT W €I AZ @A, A TY W
#rog foar 9@ & 1 Sfaw e @@
33 43 ma wvn R g T e
Ft a2 2 fawz qa7 & fr %7 oF st
W& H 329 UF FAT AT AT F7 fA,
fogw % ardi § o HHT AT 43T AT 48 )
A RE L WA AU N A AeAr
F1fed, AifF a7 sta= 21 &% 391 =7 9
7 3w gifaw %7 7% (¥ A § B el
7 &t am frar o A a2 A
AT AW T 7 2 A A4 fEdr

[For English translation, see Appendix II,
Annexure No. i0.]

Now I will speak in English. Just a few
minutes back something happened here. I am
very unhappy about it. Yes a few minutes back
I heard something here. The language that was
used and the tone that was used was terrible—
it hurts, hurts and hurts. All that 1 can say
about it is that it does not do anybody any
good. We all talk about the Budget,
production, rail, roads, machinery, aeroplanes
and everything. I think what our country needs
most today is education.

If we could just tighten our belts and put the
major portion of our money into the Education
Department—in the hands of the Education
Minister —and educate people, perhaps we
could get better results sooner than by putting
that money in getting tractors and machinery
etc. That is how my feeling goes.  Just now
the eminent doctor
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quoted England. We quote England We
quote America. Why have we developed this
inferiority complex ? They have more
money. We have so much more. Gurudev
Tagore has said :

Appropriation (No. 2)
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Unasked you have given me so much wealth, O
Lord, the wealth of mind, body, soul, the
sky, light and all that. Today we are
concentrating upon money, talking of money,
thinking of money and the result is what we
heard today—my friend using that language.
He is so well-versed in economics and
economic theories—he learnt from the foreign
books and I feel that he has sold his soul in lieu
of a few theories. This is a very sad thing.
I would not like my India to sell its soul for all
the material wealth in the world. ~ We would
rather not have trains, railways, aeroplanes,
bombs and atom bombs and all these things and
would go back to the old days and the life that
we used to live rather than hear such language
being used in this House—the Council of
States. That shows how much degraded today
we are. It hurt me terribly and that is why |
said that we should go without everything else
and instead have education and more
education. Let the country be clothed in
simple clothes; iet the people get only a little
bread to eat, but let them be dignified. With all
theories that we are getting from foreign lands,
it is just developing in us a sense of inferiority
complex and we are selling our souls.
That way we are going deeper and deeper,
down and down to God knows where. For that
reason, Sir, I would request the Finance
Minister to allocate all the sums that he
possibly can to the Education Ministry.

SHRI C. G. K. REDDY: Then many hon.
Ministers will lose their jobs.

SHRI PRITHVIRAJ KAPOOR: Please sit
down there. This interruption also is due to
lack of education. I
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That is why again I would emphasise
education—education and more education.
And education not in the form of books only
but new ways should be devised to get people
more and more educated—truly educated.
People here talk about England. = Somebody
asked an Englishman "If England was
dying, if there was flood and everything was
to be submerged and destroyed and you were
asked to save any one material what would you
do?" The reply at once came "I would save
my Shakespeare." That is England. But
unfortunately, Sir, we have learnt from
England all the bad things. It is man's
nature that he picks up bad things first.
They have wonderful things in England
which they never brought here.  For instance
their audiences—within the theatres
pindrop silence is observed. They consider it
as a shame, as a sin to cough in a theatre.
And look at our audiences here. How they
behave in this country ? Look at how they
behave in this very House. = My hon. friend
used the language that hurt me. I mean what
more could we expect from this country? If
you can't spend more money, tighten your
belts, keep all the schemes in abeyance and
spend money on.education alone. For in-
stance, build a national theatre.  In one way
that will teach us how to sit together, how to
behave towards each other?  Theatre is a
wonderful things It is the greatest temple on
earth. In that temple Hindu, Muslim,
Christian.. Jew, Sikh and Parsee all get
together. They can sit together. Nobody
comes and asks who is in the next chair. A
Pandit sits with a Mulla. ~ He does not ask
about him and raise any objection. A
Communist friend may sit with the socialist
friend which they would not do in life. ~ But
they would do so in the theatre.  And a
Congr.ssite may sit with those people who are
very much communal minded. All sit
together. That is a beautiful way of bringing
people together and teaching them how
to behave. They would laugh together, cry
together. It is the biggest temple that could
be built for the benefit of the Nation. When
Igbal wrote "Naya Shivala" (Tne New
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[Shri Prithviraj Kapoor.] Temple), he must
have meant thereby THEATRE—NATIONAL
THEATRE

He says: "From that temple, songs of love
and unity will go out and fill the world with
love."

ar o o P’ g Aw W A ¥
o & vt & = & e d,
ATATE ATTHI & 99 Fo8 mer £
B AR T F AN ag Aw WMIfE,
AT gttt w1 w9y 7 #F7 fer 3
st A, oy oY wwET H AT 72,
qvE T ¥ afagt #F g Ay E A £

Unfortunately, this was not being followed.
Forgetting these words, we are indulging in
those theories of violence, violence in words,
violence in deeds, violence in everything. We
should remould our lives, recast our lives
through proper education. Get hold of the mind
of man and the soul of man, and the whole
world will be better looked after.

Then, Sir, I would like medals to b
instituted in schools and colleges for goo
behaviour. Sir, as you know, when som
Members of this House break th. rules o
good behaviour, it is then and then alone I ris
to speak. Sir, these medals, may be small certi-
ficates, should be instituted for best behaviour
in all schools and colleges. Marks are given for
the various subjects taught, but not for s'pons.
I hav - seen in my college days boys who put
the flag of the college aloft during University-
games, but when the examination time came,
there were no marks for what they had done
and their golden deeds were forgotten.
Marks should be given for these things also.
Marks and not medals only should be given
for dramatics in colleges and schools and for
social service and good conduct. There should
be medals similar to Veer Chakra and
Param Vir Chakra instituted by the Central
Government for professionals also—forp lays
and
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films that educate and uplift—and Ior other
branches of art i.e., acting and singing. I
personally do not think that the medal should be
only for acting a particular type of role, say the
villain's role. If a man happens to act only the
villain's part always, one day in this House also
he would behave like a villain. The
national theatre should be a centre where life is
presented in its true aspects, where people could
see themselves as they see themselves in a
mirror.  When you see yourself in a mirror,
automatically you adjust your hair, try to tidy
your-s If and remove the ugly spots.  So also,
the THEATRE would serve to enable us to
remove our ugly spots, and tone  up our
speeches, so that we could talk even about
non-sensical things in a sensible way rather than
speak about sensible things in a nonsensical
way as my friend did today which hurts and
continues to hurt

SHRI SUMAT PRASAD (Uttar
Pradesh'):
st gww W@ (I9  93W)

I § uF Afze gweyr F1 AL E 0 =W
zigw & #2@ (control) & T #

FIFT F20 4T 2 | AT AT T OF AT
g W7 F2 FoFewa A T ¥ A
S ¥ ANz § o@m AV 7§ e
ag ot w7 fF oo THeERs Awd q
st mifestr aferare %1 & 92 oF FA9gEE
qifesfr (confused policy) # #1777
71 F7 qF9 & v Az 9% ifear €
gz (food) arfesft #ar arft 1 W@
am #§ € FAT g, FOIA A T30 §
(cases) faoa &, &7 a8 =g wfex
2 fr &Tq AweT W AYE F1% FA X
g in aE @ £ W o7 fEEe
(decontrol) & & g= g7 &= &
F3re Wt dwae ar ox faaow A
d%T & | QIT GHEAT IW WY AT WY
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T T, T3 qF GATL Hew A G G | WA § e Sy @mr 3 ewr ar
&1 7T g 5 agt 9T QO & %, | e §, AWt fWad @w & gaAr
T T TT A GG FOFG A FE | O FH 4T WL gnr £, g7 ani
9T Z@EA F1 MET v wra Ay gwewr | favem T ST s wr wrEAT
& = T A ST AT 98 £ mr-:ll%’rm FH & FOAT AfEd | a3
@ S AL EE A A w R | o ae w o s F fed fre
T AT T mmag},mw‘égﬁfﬁmﬁaﬁafm&ﬂm. I
, A1 9a% fod amer woveay ghem Y &t | mwdm Wt wwEY we o @ifaw §7

@il w1 4 1% B AT gEE &
qAATT A& FAZ AFAU | FgF 97 4@
e ot s £ froga wqew A ofdr
# AT TW AEEH A S ATIFTAEAE
(unemployment ) so¥t fog av &
g frar s\ gz Tl TAAEE A
Feed €1 T g fF ag ge uF ArEer
§ fod wgeal #¢, aifw ag
qEr AT AR FT ;| FC FI
F @A AW AR @ AR TE 1T
HATFTAEHE FT FAT &1, T ST IATEA
¥ &7 a7 § S\ 59 a% ¥ g 1 ady
T gl |, ofr &t g §  agw
AR T IFT & |

™ EA A FP gl T FEIE
g% (communily projects) &
ak § tavw frar A wer fe et
arz (grant) @ s@faa gz (awd)
¥ oied ¥ ag A & v E | g
g9 FE 8 | FWY SEar ¥ WER
& foq ¥2 w4 W I€ @ & qR FX
gAY 3w gme  ZAq (terms) W wAT
& F ar & wwear g 5 s g &
a@grT £ N1 | TOA gATL AW & AIE(
oA qoE gl AN HIT AW IATRA
SqIT B WAL W0 guw # Oagi
AT ¢ fr o aEE @ R W A
T TENTE FW W ol fawm s
FTWE I AT F fod wwy qEh
a 7% & f5 st & (scheme) Fa1$

(. 8. Deh.

‘ﬁmﬁﬁﬁmmﬁamwﬁﬁrﬁr

W OAE ¥ 92 3T MAA O FrEe-
far (leadership) dar %% | a2 317
TH FHT AT T THE F 9 F1 5 912
&7 aWT W gAT W AW qIgT E
@ g7 faar & semEw a@gar £ o=er
il

s Fed ug ¢ gt A A
arr afofaa § @t 77 WEw A 2w
fraftd ) Sy gt Ataw gfaafafay
# ofte st # foar oF & ag At 7
T g 9 1 3 frenfaat & owia
gt 1 o gwe 1 o weEr w9
gard 1 3 famfedi &7 g ==or
T fF A framogoar Frowoqm
foar, T ° BT o a8faw
T @S K BT A & | iqa adradt
FT A GUTT F § AW o 3g e
g g f a8 ¥ &1 2 A1 3w aww
Ft FAT FL, AG I I AG@ F AGAA
Tt q 9 AT § AT aTEE T & AR

a7g & off wEEr 98 9gEr 9w 1 W

| avg & aAT W gWTT weR wAT Al

grawar & | giAar ag =ifed fF o g
gfrafadr & 9wz fees & g afe-
Fw afar (practical training) =7
Zn & gy aifed fr ag 3w & fod uw
HEERE AEE e g 1 9] 9
AT # IR FY AT T FL A T
qug a1 ot 73 | FEeh (industry)
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# YT ¢ A7 afq2a (sanitation)
# 73939z (improvement) %1 I
F g £ramg ag ) w@ae @ ifgd
f& *W fardl fea =19% & stv saw!
fra fawg a@ F ™ F7 & g590 aﬁ‘r‘
a7 FAr Fafagq vaar &1 I A9 F
AT eqm AT wAT Wen fF oag
FAq | FIA AT FA FAAET F AT
FT wmar & | gfaatedt frar & a0
A4 ¥ A & Al wA fpar s snfed |
f& &7 o faardf st 39 7 37 9feT
Ffr fr wr oy 6 ag wivsr & di0
¥ g1 GER A T A% | qfew qg AT
G 9T |1 E1 ' A1 O Ay § Srewfay
FAH FT AR | T aAwE A AT A
g7 gHTY AT F1 Hon Al
for a8 avg avg & 9= or 4 4% |
T ZW uE 7 e ¥ g w 9w
#AS F TAW W AT & AT 4v ) 3
AT FEd AT § fH AT oo HF
T(H W WX ATZT H 23T« GAAT 95 @
7| oMT AT AT WG ged gure I |
F A A Ug A TS R TGS AT ||
T 499 GATF F2(@ AT TFLS T A8
flmawmanmaE ¢ m e e ag ¥ |
a7 sitzgem (production)F @79 |
- @T gET WiERE T & a9 & fF
77 oF gEer Qi 2 wEy g, |t fee
¥Am AT S 7 A T & G |
FATE )\ F2S F AV A A TZ FE
fr %z @13 T wEd A1 AEE & fod |
fra @ & &7 q@i 9% WA A ag s
§ fr o1 avg @7 Orsw S@E € | 0F
FE@ AEF A ZEA EFGE A |
qgdT &9 aEd 04 § o fad wde &
I F A OAAT  ATATT FT WA
g1 smT g @udfadr (scarcity)
& ag T 40 owm F 7 awf & &
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fow g =% a9z F T W 4 wd
F AT X o e srm § 1 9%
9 fas gmar & 7 S st AR oW
AT A& JFL UG o950 qTEe § 69
FAT §, A ag 997 a5a qET 79 qW
9T &{daar grm 1 AW ag 9rfEw g
& P it gt wiwE § 9 waw T
g ofew & 78 e § fF a9 T
W o Ay WY & w@azr (subsidy)
I A ad g al &IE, 7T 9w
8] T At F7 o mafadsr W oSS
ST | FHFT QT FA® TH @1 e
g a8 33 & o soRw aEe
FT AET TOS FCU AMEE | gHTO
THHE § AgT e & 4w
siawe dae 58 & 1 W FgAd &
g AT g =S F G99 T 9C F
T A AW & IS A FTE GO 8
AT | RS AT ITA A AT qOET
& &Wi, afed agi F @ A ST A
uTET gred # fT @ 2R | g a7
FEM F34, TS FEEr (cottage
industry )& Tt gt 9T s TIE
gigade (all round improvement)
Bl T | F9 A1 V6 TEEHs &
& A ga w9g W1 waae feafa zar 3w
% mifeaa (economies) #7 2, a3
qa 4% 1 S |

T FH T I R § R gwwr s
Fmatfedi #1 fao & fod 4z & om
#mer gzt 2 | $eEw A #% o=
AR T AT FE FEO I 2T 9,
fored amge & st 7 I 6% Ak e
# =rama (starvation) &Y s
T WE )

s #fes  (foreign capital) ¥
24 71 et (industries) sz v=&
& off gg e §w i oY wrdT dfies
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. UE T E) SR A W §F @ AT A
L@ q A fer sawm @ wifed,
T T ST O @k 1 1A
g 5 agl v @ e s W ag
fa&=ii & /0T 9@ |\ zEET ©F AW
g1 awar & % ag ug § ¥ g oW
WA A oS W s s
{organisation) 2, 7% HHwa=
{management) ¥ fgear & |
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IV FRIMEFATEC RIS
¥ 4 dzraw frg g ¥ 3@ 9T 9% )
STaRaTar §9 A A § fy @ik Raanfaa
H1 FATIA I3 F T { ) AT A |
IF TIHTE FT FI9 31 90471 & FF 3¢ swar
FT FH FT F TOF TGBE A ITH
o oA qFAAT T | /R I
T & a9 q, A 3N AT uIE q,
ixfree wefmal 97 w5 F &A@
o 478 ¥ Ag "ER FX AFAT &, TE AT
#r wEE F | a9 & 39 AW w7 IOV &1
T A W H AW FT SoweT gt
I | I AT TS F qEIT T HON
T FT OF X O FHN AT FE A
T 3@ @ W W FW ¥ S gU §
It ECA g I g1 ATied | 9
g FE faeRar @ armr ¥ oFr
Iifgg ) 1T Tl ¥ fed sl
e sEwT &= (production
centres) & wifasw  (provision)

g1 wiE mel & fay senode
#jFaee  ( co-operative manage-
.ment) F SFH W ww I FY

A A fer ww E, Sf W
FqEY = F FIHAET IT S
o fmiR &t &, ST T owm §
wigm g ol T o § ewe ww
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[MR. DEPUTY CHAIRMAN in the Chair]

gevq dex fafeer & & | fowr ay
% IO 9 IER gEe o o fyw-
i A, WEAET F, AW & w3,
A F WA { EN, T IFF FRATAL EMAT
AT Tt gATC TA A AWEAT FH ENR

L B FUAT ATAF FWT TG HqTe
#Fd, A1 W gEr SR qrfey
(foreign policy) e s 21, Sfa
(so% g7 awwm & faolt 1 wrw
afedt st afas qifesd, swfy =%
Y god &1 @wreAr, W AT A
AT A AT 4 3T GEES ) A5 2 1

[For English translation, see Appendix II,
Annexure No. ii.l

SHRI C. G. K. REDDY: Sir, I had more or
less given my point of view and my party's
point of view during the general discussion of
the Budget and yet there are one or two
matters on which I should like to project our
views in so far as the economic and financial
policies of our country ar. concerned. Before 1
do that, I should like to refer back to some
things I said regarding food and which the
hon. Finance Minister with the conviction
which he unfortunately, has in his speeches
tried to meet.

11 a.m.

One of the things that I said was my
charge that the Government was politically
dishonest in not telling the people before the
elections that they were going to withdraw the
food subsidies. In reply to that the hon.
Minister said that it was not their intention to
keep it secret but it was because they were
otherwise busy, meaning they were busy with
elections and therefore they were not able to
give their tim'; to a thing which they used to
decide customarily every November or
thereabout. I should like t? m sav in thi!
cjrnection—i .should like to remind this
House that there was a proposal—there was a
suggestion that
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[ShriC. G. K. Reddy.] the Government
should resign not only because it would he
setting up a very democratic principle during
the elections bin also because there would be
a tendency en the part of the Ministers to he
more keen on getting re-elected than looking
after Government.  Now it is not a defence
that the hon. Minister ought to have trotted
out to meet my point. I repeat again that the
Government w .s politically dishonest in
keeping this  decision from the people.
I would go further and say that this political
dishonesty did not stop before the elections
but they have continued it in making food a
matter of politics in this ecu? try. I would
refer to the manner in which they have
withdrawn the food subsidies from some
States and con'inued it in some others. I
would refer to Travancore-Cochin, Bombay
to some extent, and West Bengal. We
do know that it is not on the principle of
giving relief to people lhat the Central
Government have been so generous in regard
to these States. It is for nothing but a
political reason, it is for nothing but to
strengthen the party in power that they have
pursued this policy of discrimination between
State and State. Wherever they found that
their position was not affected, they stuck to
their wise decision as the Finance Minister
would like to call it, of stopping the food
subsidy. But wherever tbey found their
position shaky, wherever they found the
Opposition was gaining ground and would
probably swallow up the Congress in that
State, there they have given the subsidy.
They have given it to some extent to seme
States and they have not  withdrawn it
from  one—the Travancore-Cochin State.
Now, Sir, if this is not political dishonesty, if
this is not discriminating for the sake of
strengthening the party in power, if this is not
misuse of public funds for the strengthening
of a party, I do not know what is political
dishonesty. I would also go further and say
that in some States—and 1 can place these
complaints on the Table if the Treasury
Bench or the Congress Party would question
them—in some  States, the people who
voted against the Congress are being
penalised in the matter of
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food. I can quote an instance, In Madhya
Bharat in some places where there has been
a certain amount of distress when the people
approached the Government of Madhya
Bharat, they were told, "You did not vote
for the Congress, and so why should yoi
come to us for relief?" Sir, this is the
manner in which the finances of this
country are being administered. I do think
that the finances of this country are not the
finances of the Congress Party and I would
like to say that if the Government considers
it as such, then it is the height of political
immorality.
After having said this much about food
subsidies, I would next refer to the question
of decontrol.  There have been conflicting
opinions expressed from this side of the
House and I would like to make clear the
attitude of my party—the Socialist Party—so
that it I may not go by default. Sir, we have
been told that a wonderful experiment has
been started in Madras, a very wise move,
sponsored by a very wise man. I do not
doubt that the gentleman who sponsored this
move is an extremely wise man, a politically
wise man, a man who is an expert in politica
1 tactics, a great politician and a great
statesman. But I shouid like to say that in this
matter of decontrol, I feel that those who
oppose it and those vho favour it do not
seem to get to the details, to the very basis
of control  versus decontrol. When
somebody says that decontrol is' good, he
obviously says that it is good for some
section of the people or during a certain
time. I should like to say that if this
Government believes in planning, as it says it
does, believes in a planned economy, then |
do not know how they could say that this
decontrol is consistent with their planning.
An hon. friend from this side of the House
quite rightly pointed out certain statements
that were put into the draft plan which was
advertised over the whole country
before the general elections. Is it the
intention of Government that the draft plan
which obviously believes in a planned
economy should, in so far as the planning of
the most essential commodity in this country
is concerned,, depart from planning which,
in other
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words, is control ? I do not ior a moment
suggest that the controls as they exist today
or as they have existed in the country during
the last few years are such that they are
extremely good for the courtry or for the
people. We as a party have always believed
in control—integrated control—not wishy-
washy controls as we now have. If the
people honestly judge that the control policy
in this country is harmful to them, it is
because the controls that we have had, had
not been integrated controls, but they were
wishy-washy  controls which  worked
favourably for some favourites and not for
the people in general. Therefore, I say the
case for controls should not be looked at by
or judged by the performance of this
Government. It should be looked at from a
broader basis. Just because this Government
has worked controls in this particular
manner we should not condemn controls—I
mean controls in the real sense of the term.

After having said that much on controls,
I would like to contradict some of the
things that my hon. friend here, Prof.
Ranga, said. He said that the decontrol
policy in Madras is working extremely
well. I tried to find out from him whether in
any place in Madras the prices have
reached the control figure. Ke said
something about a district; but I should like
him to tell us definitely in which place in
the whole of the Madras State has the price
of food grains come down to level of the
controlled price.

PROF. G. RANGA: On a point of
personal explanation, Sir. I have already
given the information to my hon. friend. I
said that in West Godavari district the
prices have come down below the control
prices. He does not seem to remember
anything but goes on challenging
everything,

Suri C. G. K. REDDY: My hon. friend
says 1 do not remember anything. Bi.it
what he says is rather vague and I am still
to get the definite information. West
Godavari is a very big place. At what place
is the price lower than the controlled price ?
From what we learn from newspaper
reports, the reduction is from the normal
price—tlie black-market  price.  They
have not gone
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I below the Control price. The propaganda that
has been turned on behalf of this decontrol in
Madras would seem to say that as a matter of
fact, the prices have come tumbling down and
gone below the controlled prices.

SHRI P. SUNDARAYYA (Madras): The
prices in Andhra are much higher than the
control prices.

- SHRI C. G. K. REDDY: When they say there
is a fall of 4 as. in the price, it only means a
fall from the normal— black market price.
They do not mean that the price has ever come
to the level of the controlled price, subject to
my hon. friend here giving us the definite
information.

Next I would like to say one or two things
about the economic and financial policies of
this Government in general. I may recall to
the memory of hon. friends here on the other
side of the House that a Committee was
appointed by the A-1.C.C. in November 1947
and this Committee made  certain
recommendations and they were accepted by
the Congress Party. I was still a member of
that organisation. The objectives of that
Committee were that there should be a
minimum standard of earning, that the
minimum standard of earning should not be
less than Rs. ioo. They fixed that the
distribution and production policy should be
such that the maximum should be Rs. 4,coo
and that it should be reduced and brought
down in five years' time—that is in 1952—to
Rs. 2,000. To give exactly what they said:

'*The objective of the industrial policy of
the Government of India should be a quick rise
in the standard of living of tiec mass of the
people to achieve a national minimum
standard within a reasonable period."

It is intentioodik indefi ite, out I should lik- to
prove here that even this vagueness has been
violated by the policy of the Government,
started by no less a person than the hon. Prime
Minister. Immediately, after the publication of
the report of this Commit tec, when the big
barons of industry went to him he stated,
"This is not the policy the Government is
going to follow." So, naturally I do not expec
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[Shri C. G. K. Reddy.] that the Government
which has been ! headed by the hon. Prime
Minister who went back on the report of this
Committee immediately after the publication
of the report would do better than blatantly
violate this policy that was put before the
country. And then again, the policy has
been changing as we all know, from time to
time. It is commonly believed that we do not
know what the policy of the Government
is going to be torrorrow. It is the truth
whether it is on the question of import or
export policy, whether it is on the question of
labour policy or the industrial policy or any
other policy.  We do not know when the
Government is going to do what. So, I should
like to suggest Sir, if the Government believes
in a continuous policy we should have a sort
of economic council. I should like to refer
the hon.  the Finance Minister to the
provision of such a council in the Weimar
Republic. I should like such a council also to
be instituted in our countiy, a council which
would be comprised of the representatives
of capital, labour and the consumer which
would be able to put before Government a
policy that is to be followed, a policy that has
been agreed to by the three factors that
determine production, distribution and
consumption. These three factors could
determine the policy that the country should
have during the next ten years and then we
would have a continuous policy that we can
adhere to. This council could also advise
Parliament so that we lay mm, some of us are
lay indeed, could benefit by the advice of this
courcil. We have a civil service, we have an
engineering service and we have also ail sorts
of other services including a police service,
but we have not got what I would call the
economic service with ail its implications. 1
do not mean the financial service. I mean
the economic service whereby there would be
experts at the disposal of the
Government, permanent officials who know
the economics of this country, instead of an
I.C.S, officer becoming the Financial
Secretary—with due apologies to our
Finance Minister—it would be far better if
we had a man who has been trained in his
subject
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from bottom to the top, who would be able to
handle his subject.

Sir, the economy of this country has been
sadly neglected. It has beena play thing
of successive Finance Ministers and it has
also been a play thing to, may I say, partly
ignorant permanent officials of the Finance
and other Departments connected with the
economy of this country. I would
suggest that if the economy of this country
should recover and production and other
allied things should be controlled and
reviewed, then we must have not only this
council that I suggest but we also should
have an economic service, if anything more
expert than the famous I.C.S. It is in that
manner that we would be able to handle the
problems that we are faced with from day
to day. These r.rs the suggestions that I
have to pi? ce before the Minister and I
should like him to give them his serious
consideration  and,  perhaps, give his
reaction—indeed his reaction— to these
suggestions.

,, DR. SHRIMATI SEETA PARMANAND
(MadhyaPradesh): Mr. Deputy Chairman, I
would, before I begin, like to deal with one
or two points that have been raised by the
Opposition just noAv. I feei, with the short
time at our disposal and the attitude of the
Administration in taking our suggestions we
now make, we should not go into lengthy
speeches but put before the Administration
just points of view of the laymen and from
far parts of the country. It was just now
said—I am only referring to one point
before I proceed with the suggestions I have
to make viz. the suggestion about having
somebody in place of the Finance Minister
who would be from the economic service. I
am not pleading a brief for anybody, but
what I feel I should say here is that we as
educationists should admit this principle that
though what we read for our degrees is
valuable enough, with what equipment we
have from our training within the course of
at least 30 years we can pick up a
knowledge of any allied subject. If we do
not accept that principle, we are not doing
any justice to the training that we receive. |
will leave it at that, Sir.
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Now, I would like to put up a few
suggestions before the Finance Depart
ment. One would be about limiting of
dividends. My capitalis' friends here
would not like this suggestion but, as
we are trying to get as much money
for our industries, as possible and as
we have also brought down the interest
on Government securities, 1 feel it is
high time we put down a limit beyond
which private companies could not give
dividends. There are certain compa
nies in which the dividend is as much
as 18 %. I feel it should be kept down
at 1, 2 or even 3% more than the bank
rate, i.e., 6%. It should not exceed
this, in any case. Then about black-

marketing. When 1 talk of black-
marketing, giving bribes and taking
bribes, I also include non-officials with
business  men. Government

mu

st

take strong action and ultimately the public
will support them. They should no'"™ hesitate
to punish one innocent man to bring to book
ten culprits. The present rule of law is to
save one innocent man we let go ten culprits.
Look at the things in other countries wher?
corruption and bribery were more rampant
than in our countrj' and the steps that those
countries took. Of course, we do not want to
go to the extreme measures which they have
taken of shooting and murdering people. We
can go one less, that is, bring to book these
blackmarketeers by putting them in jail. It is
common knowledge, Sir, that
blackmarketeers do not mind paying big
fines, even in thousands to save themselves
from the agony of jail. Even if they are
handcuffed and jailed till the rising of the
court, it is good. The law should be so
changed as to punish blackmarketeers in a
special way which would hurt their pride and
not in terms of fines.

I feel it is time that Government did not
appoint on its advisory and other committees
people who have been fined, even once, for
evading income-tax, people who h?ve been
known to be keeping two or diree accounts.
Government can find out these things by
making searching enquiries. It has been
mentioned by one Minister — I do not know
whether it was Mr. Mahtab—in a speech in
Bombay, that Government is handicapped
be-

[15JULY 1952

Bill, 1952 1174

cause it does not get disinterested advice
from its own advisory coun cils consisting of
merchants.

Then, Sir, I would like to make some
suggestions regarding the Army. I would not
like, of course, to go into the intricacies of
the problem assuming the role of a technical
adviser for which we have Army
Commanders and highly paid officers who
know their "jobs better than us and say what
should b-= the proportion between the Army
and the Navy.

But I would like to say that if tbe Army,
during peace time, a certain portion of it,
maybe a detachment 05 200 or 300 men could
be utilised to wir e out the menace of wild
animals that are destroying crops and
perhaps cattle too—in Madhya Pradesh there
are so many man-eaters and cattle-lifters--we
should be serving a very useful purpose.
People would have love for the Army and it
would rise in their esteem for having come to
the help of the common man. Since the days
of the British when highly paid officers were
there, shikar has become a very costly sport.
It is known to everyone that about ioo to 125
people are required for one "haka", and today
with the wages at Re. 1/- per head, there are
very few people who could indulge in this
costly sport. And for that reason, rather
than  State Governments awarding prizes
of Rs. 1,000/- or Rs. 2,000/~ for killing these
man-eaters, it would be better if the
Government of India adopts a practice that if a
province makes a demand, once in five years it
could get some help from the Centre and the
Army could be made use of for this purpose. 1
do not however suggest that the Army men
should be used for agriculture and other non-
military activities as has been sometimes
suggested

Then, with regard to Health Department, I
would like to suggest that Government should
adopt as its policy the import of milk as much
as possible. Rather than spending money on the
I import of useless articles, it could be spent for
importing more milk. Gov-1 ernment
ventures and dairies have proved a
scandalous failure. For in-1 stance, in the
province I come from.
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there .was a refugee dairy on which the
Government of India had spent two lakhs of
rupees, but within a short period of two or three
years it had to be wound up at a loss to the
Government. So when Government does open
dairies, they should have them on a sort of
semi-official basis so that the officer-in charge
should have his promotion dependent on
making the dairy a success. Of course there
should be good supervision to see that this does
not lead to corruption.

Then, Sir, in the villages it is absolutely
necessary to have creches for the children of
poor people who go to the market etc.,
otherwise it is known that often in the absence
of parents, little children are left in the charge
of 3 or 4 year old children and they come to
grief by falling in fire or becoming blind due to
some accident or similar calamities, because on
account of the poor economic conditions all the
children from the age of six onwards have to
help in the village economy in some way or
other, like, for instance, looking after cattle or
going for wood.

Then, with regard to cinema, I would like to
suggest that the Information and Broadcasting]
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Department of Government is a very useful
Department which has to become the co-
ordinating Department for this industry with
respect to education, health and many other
departments. Tlie type of films—I suppose my
friend Mr. Prithviraj is here now—that are
produced now-a-days are really spoiling the
morale of our children. For this reason I feel it
is necessary that the Films Censor Boards,
which are appointed, should not be Boards with
two or three people on them, because they can
never give all the time that is necessary to go
into tlie details of films and it has been found
that tlie control is so slack that even the portions
deleted by the film censors have been shown In
cinemas in the country. So I would suggest that
the system should be such that you I have a
sufficient number of persons on the Board. I am
sure a number of women who are qualified to
go into this would be found easily willing to
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take this up even in an honorary capacity in big
cities, if the avenue is properly explored. No
person should be allowed more than 20 films
per year for censoring so that thorough justice
could be done to the work. No film that is not
considered suitable to be seen by children
should be allowed to be seen by juveniles.
Similarly the advertisements of films—I said it
last time also—are such that even grown-up
men would blush to look at them. If that is so,
you can just think what effect it has on the
minds of children.

With regard to commerce and industry, I
would like to suggest that the slogan of 'Buy
Indian' should be advertised in every way
possible. It should not be thought that only
when we had foreign rule it was necessary that
we should have bought Indian things. If we
want our money to remain in our country, not
only it is necessary to stop imports of foreign
articles, which can be easily produced in our
country, but it is also very necessary to make
the people swadeshi-minded, because many
people who find so many foreign things in
shops, do not realise, do not stop to think, do
not have a far-sighted view as to how
purchasing these things would endanger the
economics of their country.

I would make a last suggestion, Sir, and that
is about the cottage industries. I can speak from
the experience of my own province and there
we find that the cottage industries expert is a
jack of all trades. That is the fault of the
system. He has to be the organiser, he has to be
the administrator and he is also the technical
man.- The result is that three or four years
lapse; deputations go to Japan and technically
trained experts come, but there is not even an
inch of progress. The reason is that the expert
says : "I have no time to devote to this
question." The technical man would say that he
has no time to train the personnel. He would
say that he has not been given any facilities to
order the necessary machinery and plant on the
Japanese models.

These are the few things that I would like to
put before the Administration
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and I hope that they would receive serious
consideration.

SHRI S. MAHANTY (Orissa) : Mr. Deputy
Chairman, we are now in the final stage of
passing the Budget which has placed
enormous sums at the disposal  cf the
Ministries concerned. Now, we have to see
that not only the sums are spent according
to the best intentions of the Parliament but
we have also to see that they are spent
according to the best interests of the people.
Sir, it pains me very much to observe that
though the Ministers, backed by a numerical
majority, are getting the grants voted, they
are not spending tne money either according
to the best intentions of the Parliament or
according to the best interests of the people.
Thereby I do not mean to suggest that they
harbour any illwill .against the people
whom they mean to serve, nor do I mean to
attribute them any motive.  But what I
mean to say is that with few exceptions,
they are singularly unfit for the task which
they have been called upon to perform.
The time at my disposal being limited, I will
confine my observations only to one item of
expenditure, that is, River Valley Projects,
and particularly about the Hirakud Project
because my State is vitally interested in it.
Sir, much criticism has been heard against
this .Project.  Firstly, undertaking the work
without any Project Report or estimates j
.secondly, delay and not working up to the
time schedule; thirdly, wastage; fourthly,
corruption, graft and nepotism; and fifthly
no plans for utilising the power, etc. 1 do
not propose to go into that aspect of'the
question at the moment, for that will be
beside the point. My theme is that the
moneys allotted on this account have not
been spent according to the best interests of
the people as a whole; nor have they been,
spent according to the express intentions of
Parliament. Now, you know, Sir, the
Hirakuct Project was started on the basis of
"earn as you spend." The Advisory
Committee, under Mr. J. L. Savage of
Tennessey Valley fame wno examined the
entire Project in 1948, have observed on

page 29, para. 25 as follows :
'sIt is, therefore, necessary to start work on
various branches which would go to make up
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a complete show simultaneously, or with such
time differenc; that the completion of such
works would synchronize with each other, and
thus protect the investment from lying idle,
because of non-completion of any oi the links
involved.

_This also goes a long way in winning the good-
will of the public by satisfying their psychological
reaction. It must, therefore, be attempted with
thought and care from the very beginning."

I wish to emphasise those words : "This also
goes a long way in winning the goodwill of the
public by satisfying their psychological
reaction."

Sir, now I will cite the illustration of the power
channel and the subsidiary dam. As you know,
work on the subsidiary dam was started in
January 1950, and that on the power channel
was started in July 1948. Large sums were
involved in these works. The expenditure
incurred on civil works .on the subsidiary dam
was Rs. 47 lakns; the expenditure incurred on
civil works on the power channel was Rs. 58

lakhs. In addition to this, expenditure has
been incurred to the extent ofRs. 21-
95 lakhs on acquisition of land and Rs. 5
55 lakhs on the powerhouse, overhead  lines

and internal wiring. Afcer we had spent this
sum of nearly Rs. 1 1/2 crores, the priority was
entirely changed overnight and the work was
postponed till the year 1955-56. Now, Sir, you
know that the Orissa Government is paying
interest on the loans that have been incurred, and
the rate oi' interest is 3 -4 per cent—I speak
subject to correction. Tnus, after spending
nearly Rs. 1 r j2 crores we have stopped the
work and the prioritj has been changed.  This
bungling has resulted in not only capital
being blocked but extra maintenance charges
being incurred till the suspended work is
resumed. Tnis means a double loss to
Orissa on account of its having to pay interest on
the blocked capital. Tnen, I will cite the case of
the cofferdam. At the site of the construction a
coffer-dam was built for the ostensible purpose
of diverting the stream. I enquired of the
Orbsa Government autnorides at what cost that
cotter-dam had been built,, but they feigned
ignorance. Probably ignorance is bliss. But I
hope the hon. Minister in charge of River Valley
Projects will be able to
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point. Last month, when floods came in the
Mabhanadi, the entire dam was washed out,
and not a single trace has been left of the
coffer-dam.

The story is a very painful one. As you
know, after the dam is completed, we shall
have to repay the entire loan in 20 instalments
besides paying a high rate of interest. During
the last general debate on the Budget I said
that last year the Orissa Government paid
interest to the Government of India to the tune
of Rs. 46,25,000; and this year in the Orissa
Budget there is a provision on this account of
Rs. 89,84,000. 1 would request the entire
House to remember that Orissa is the poorest
province in the whole of India, with a
beggarly annual income of Rs. io crores, out
of which nearly Rs. 1 crore is being thus sp”nt
as intetest and for nothing. During tne

discussion on r{lﬁ? Budget my Communist friend from
issa said, " e w iate (his loan ; to
@ 1 AU fon 1%%;Qmerﬂﬂllﬁi% er replied thy pe
had heen brongnl UP 111 ) )
the conse™j" (agldon of paying up one s loay j
ako have been Drought up il th' same tradition. But
he should remember that Orissa has not the
ability to pay a single pie as interest. There is,
moreover, neither equity nor justice in paying
up this loan. In this connect'on, I would invite
the attention of the hon. the Finance Minister
to "The Central Valley Project Studies
Payments by Beneficiaries." In California
Central Valley in U. S. A., the River Valley
Projects are being worked out of Federal
Finance. I will quote from page 121.

"Federal reclamation law provides that the
construction cost shall be repaid in 40 annual
instalments, without interest, and that the
beginning of the repayment period may be
postponed as much as io years after first de-
livery of water. At a 3 per cent, discount rate
this is equivalent to a national contribution of
57 per cent. Thus, under present law there is
recognition, through the medium of interest-
free money, that the national interest is
broader than measurable direct benefit."

What is the principal purpose of the Hirakud
Project ? The ostensible purpose is to grow
more food. Orissa does not want more food;
O.issa is
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already a surplus area. If Orissa has to
grow more food, it has to do it for supplying
deficit areas. Through , growing more food,
it will save foreign exchange.  Growing
more food also-means contributing to
national solidarity, because, as Mr. Chester
Bowles, has observed that the burning
problems of India are not going to be solved
in the Indian Parliament—they are going, to
be solved in  the Indian  villages.
Therefore, by growing more food Orissa
is going to contribute to the national
security of India. Therefore, it is a national
project, and the beneficiary is not entirely the
State of Orissa ; the Union Government also
has a share in the benefits. Therefore,, the
Government of India should bear a portion of
the loan they should make-that loan
interest-free also.  Otherwise” Orissa would
rather go to dogs than pay this inteiest;
Orissa would rather commit suicide than pay
this  loan which is a premium on

foolishness, which is a premium o.n
corruption, which is a premium on
inefficiency.

Another question is involved. The hon. the
Defence Minister the other day observed in a
Press conference in Madras that India would
have saved to the tune of Rs. 25 crores a year
if there had been no Kashmir problem. We
have now spent about Rs. 200 crores in
Kashmir, and yearly we have been spending,
according to the Defence Minister, near about
Rs. 25 crores. Are we going to get a single pie
from Kashmir ? We are not even getting,
thanks. They are hesitating even to say "Thank
you, Mr. Nehru, for all that you have done so
far." Now, if Kashmir is not going to pay back
a single pie, I wish to know why Orissa,, or for
the matter of that any other State where River
Valley Projects, are being executed, should
pay interest on the loans at a rate which even
the Kabulis will hesitate to charge. That is my
only submission, and I wish the Finance
Minister would enlighten me on these points
which I have raised.

THE MINISTER ofF DEFENCE (SHRI N.
GOPALASVVAMI) : May I interrupt the hon.
Member, Sir ? Does he realise that whatever
was spent in
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Kashmir—the Rs. 25 crores which he
referred to—has been spent on the defence
of India ?

SHRI S. MAHANTY : Yes, Sir. As |
said, the real defence of India cannot be
ensured by your Army alone. It can be
really ensured by the starving millions of
India.

SHRI M. C. SHAH (Bombay) : Mr. Deputy
Chairman, in the first week of March, in the
provisional Parliament, I stated that the
slump in prices had already started. It
came too tiue within a very  short
period. At that time I had appealed to the
Finance Minister to see that no action on the
part of the Government should go to arrest
that downward trend of prices. But I found
that in a very short time, because of the cries
of the vested interests, certain actions were
taken by the Government by which the
downward trend of prices was arrested. 1
do not grudge those actions on the part of
the Government. [ fully realise thar it is
the duty of the Finance Minister to see that
the economic structure of the country as a
whole is stabilised. I also realise that it is the
duty of the Finance Minister to see that
there is no unemployment on a wide scale.
But at the same time I will caution
the Finance Minister that since two or three
weeks past, there is a distinct tendency of
prices rising very much. He had taken all
possible steps for deflation and for
bringing down the prices but this time
unfortunately before the common man could
get the fruits of that downward trend of
prices, that trend was arrested. So I submit
that the Finance Minister should be very
careful and should watch the situation
in order to see that again there is not too
much inflation or too much rise in the
prices. Today the common man is
concerned with food, clothing and housing.
In the case of food, the oils had dropped
down to Rs. 18 to Rs. 19 per kucha maund,
i.e. 40 pounds. But now that has again gone
up to 24 to 25 rupees per maund and the ten-
dency is yet to rise.  In other commodities
also there is such a tendency torise  So
I submit, Sir, that even
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while allowing exports and while granting
certain concessions in some cases he should
not forget the interests of the common man.
The interest of the common man is to get all
these necessaries of fife at reduced prices. His
purchasing power is very much reduced and
what was necessary at that time when the
slump came—and the slump came very
vigorously—was to break down the backbone
of the hoarders and profiteers.- The hoarders
and profiteers had made tons of money during
all these years. Certain people in 1939 never
even dreamt of having tons of money with
them. But during all these years they have
made money. They have now tons of money.
And when the prices came down only to a
very little extent, there was a hue and cry and
there was the response from the Government
to those cries too. So I appeal to the Finance
Minister to be very careful in the coming
weeks. Credit was restricted. It had given
dividends and I appeal to him also that the
same policy or rather a stricter policy with
regard to credit restriction should be followed.
I do not understand why the Finance Minister
of the Government of India should rather look
to the interests of all these vested parties, of
those profiteers and if I may say so
blackmarketeers.

Now with regard to the decontrol and
decontrol policy, I submit, Sir, that we are
fortunate in having a Food Minister who has
got imagination and boldness. Those who
plead for controls cannot say that controls can
be kept for ever. Some time, some day we
have to follow the policy of gradual decontrol
and I say I congratulate the hon. the Chief
Minister Shri Rajaji who has started that
process of decontrol. I congratulate him for
this bold step. Though I come from a deficit
province, Bombay, which is the worst affected
as far as the food cereals are concerned and
where the controls are absoluteiy necessary in
view of the deficit to the extent of nearly io
lakh tons, I submit that the time has come
when certain steps towards the gradual
decontrol should be taken. In all those surplus
provinces wherever there is a control that
control should be lifted. I read
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[Shri M. C Shah.] from the reports that Rafi
Saheb had said at one place that Madhya
Pradesh was spending about 9 crores of
rupees in administering controls—such a big
sum in a province which was surplus | At
the same time he had said somewhere that
while  handling these controls, while
procuring cereals the cost goes up by 20 to
40 per cent.  So I believe that the policy that
he is adopting is a right policy and in all
those surplus areas controls should be lifted
and in other deficit areas slowly and slowly
steps for gradual decontrol should be taken.
As a matter of fact today we are in a position
of having enough stocks—more than enough
stocks. We have not got godowns to store
them. [ understand that today possibly with
the Centre and the States we have got a stock
of 36 lakh tons and if I remember aright the
Gregory Committee Report also suggested
that the moment we have got 40 lakh tons in
stock we can easily remove controls. In
1948 controls were removed because of
Gandhiji's insistence and then unfortunately
the profiteers and the blackmarketeers
forgetting patriotism came forward to
exploit the people and the controls were
again imposed but the conditions in 1948
and the conditions in 1952 are quite
different. And thaugh there may be certain
difficulties, I think it is wise to remove the
discontent of all the kisans and the common
man in the country. They are all rather fed up
with these controls and controls bring
corruption. If you take the textiles also the
production has gone up this year. It will be
about 400 million yards and I think today
also they are just having about 80 per cent,
free sale with control on prices. I think that
if you remove 'he controls slowly and slowly,
you will be saving so much money.
Take for example cement. I referred to
this last time. The production has gone up
to 3'S lakh tons or so. In 1951, when I was
a Member of the Committee of Industry and
Supply, the requirements were said to be
about 20 or 25 iakh tons then. I know that
the requirements have now gone up.  We
have the River Valley Projects in hand which
require so much cement. But I suggest that:
after requisitioning the quantity that
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is required for new works there ought to be
no controls. Thereby you will be saving an
unnecessary expenditure that is being
incurred today, as was stated by Rafi Saheb
that in Madhya Pradesh 9 crores were spent.

So, I suggest that wherever it is possible
and feasible, Government should take
courage in both hands and should take steps
for gradual decontrol of those commodities
wliich are at present controlled. Talking of
sugar, the production of sugarjias gone up to
14-5 lakh tons. There was control and then it
was lifted; there was scarcity of sugar and
control was again re-imposed. A Committee
was appointed in 1949-50 to enquire and that
Committee reported that the requirements of
the country in 1953-54 would be about 12 to
13 lakh tons. When our production is 14-5
lakh tons now, why should control be kept at
all ? Is it continued in the interests of the
sugar manufacturers ? If the control is lifted,
the prices will certainly come down. Today,
even though export of sugar is allowed to the
extent of 50,000 tons, they cannot procure
business even for five to ten thousand tons.
So, I submit that the time has now come
when Government should review its policy
of controls and start a policy of gradual
decontrol. So far as food is concerned, they
may be cautious, so far as textiles are
concerned, they may be cautious, but with
regard to other things, I submit that the time
has come when controls should be lifted and
thereby avoid the huge expenditure on the
administration of controls and at the same
time uproot corruption also.

Then, Sir, Mr. Reddy talked about the
subsidy. He said that the Bombay
Government was given some sort of subsidy
in order to strengthen the political party in
power there. I was really amazed to hear that
statement. In Bombay, in a House of 315
members, the Congress Party has 269
members.

SHRI C. G. K. REDDY : As a matter of
personal explanation, if you will permit me,
Sir, 1 said that the concession was given
because there was a food Satyagraha in that
State.
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SHRI M. C. SHAH : It was not because of
the Satyagraha. It was a show of Satyagraha.
They wanted to make capital out of the
situation. It was not because of that that the
subsidy was given. Because of the withdrawal
of the subsidy, the Bombay Government had
to raise the price by 50% and that was too
much. Naturally, that Government took up the
cudgels with the Central Government and it
was because the Central Government saw the
reasonableness of the demand that they
yielded. So, I submit that there is no use
saying that there was political dishonesty.

Appropriation (No. 2)

Mr. Reddy also said that before the
elections the Finance Minister should have
come out with a statement that the
Government would be withdrawing the
subsidies in 1952-53. I do not think that this
would be possible in any country with
parliamentary institutions working. The
Budget is not framed in September or October
of the previous year but is framed and
presented in March of the year concerned. The
Finance Minister has to see what finances he
will have and how much he can give by way of
food subsidies. So, there was no political
dishonesty. I feel that that word ought not to
have been used. He also said that the
Government ought to have resigned before the
elections. Why should they have done it ? To
give facilities to its opponents ?

12 noon

SHRI S. N. MAZUMDAR (West Bengal) :
Sir, I shall be very brief and touch upon only a
few points, but before I come to my points, I
would say one thing about the remarks of our
frieqd there regarding Kashmir. Recently I had
been to Kashmir and I enjoyed their hospitality
and I feel that Kashmir and its leaders and the
Government there are verythankful to the
Government of India, in my opinion, more
thankful than they should be. Now, I do not
like to dilate too much on this point. I shall just
explain the remark of mine that the
Government of Kashmir is more thankful to
the Government of India than they should be.
The Constituent Assembly of Kashmir and the
Government of Kashmir took cer-
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tain steps, or rather felt it necessary to take
certain steps, as for example the abolition of
landlordism  without compensation. The
Government of India subsequently agreed to
that, but it was agreed to with a bad grace.

Now, Sir, about controls, many things have
been stated in this House about controls but
this controversy is not going to end today, and
the last word has not yet been said about it.
One hon. friend said that when we support
controls, we are actually supporting
blackmarketing, which is a very strange
argument. One hon. friend said that decontrol
has made the people jubilant. They are jubilant
because they had to suffer so much under your
controls of the Congress variety which helped
blackmarketing. ~ Another hon. member
accused us—it is strange logic— and said that
the responsibility is at our doors, while it
really lies at their doors. Our party advocates
control. It has always advocated it for a better
distribution of essentials amongst the people
with the help of elected peoples’ Committees.

Then, Sir, I come to my main points.
In my speech in the last session I drew

your attention to what are known as
National Security Rules and how they
are being utilised against some Gov
ernment employees arbitrarily and to
prevent their trade union activities.
In this connection, I would cite one
instance. One Mrs. Bhattacharya, an
Upper Division Clerk in the office of
the Deputy Accountant General, Posts

& Telegraphs

SHRI AMOLAKH CHAND (Uttar
I Pradesh) : Are individual cases to be
discussed here ?

SHRI S. N. MAZUMDAR: 1 was referring
to the case of Mrs. Bhattacharya. The charge
was brought against her that she was a
member of Indian Peoples' Theatre
Association, an association which, in the
opinion of the Government, was a
Communist-dominated association. That lady
refuted the charge. Before raising this question
in Parliament, I thought I should write to the
Accountant General, Posts & Telegraphs,
about this case,
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[Shri S.N. Mazumdar.] have all the facts
and also the opinion of the Accountant
General, because I thought that in fairness to
all, I should try to ascertain the facts from
the Accountant General and then only raise
this question in Parliament. It was in May
and now it is July, but unfortunately so far
that gentleman has not even had the courtesy
to acknowledge my letter.

Now I shall say about tea industry. I
spoke about that in the last session. The
Government of India set up a body to
enquire about the difficulties of the tea
industry. That body went to Calcutta and
many other places, met the representatives of
planters but that has not thought it necessary
to consult the representatives of the tea
garden labour and not only that. I have been
informed that while in Calcutta in last June,
the representatives of the Bengal Provincial
Trade Union Congress approached that body
with a request to be allowed facilities to
present the case of the tea garden workers
before them. But that request was refused.
So they sent their memorandum at that time.
Even now there is no declaration forth-
coming from Government that the opinion of
the tea garden labour representatives will be
consulted while from planters' side various
suggestions are being put forward which, if
carried out, will in effect mean that all the
gains which the tea garden labour have been
able to achieve through their suffering and
struggle will be wiped out. In Darjeeling
district  several tea-gardens—  Indian
owned—have been closed down and so far
as my information goes, several thousands of
tea-garden workers have been unemployed.
No arrangement for providing relief to them
has been made.

As regards the very crisis of tea industry, |
think you would permit me to read out some
portions from a newspaper article. It is not by
a Communist but by the President of the
IN.T.U.C. Assam Branch since 1947 and
President of the Assam Cha Mazdoor Smgh
and the Indian National Plantation Workers'
Federation and that gentleman is now a
Member of the other House—Shri

K. P. Tripathi. I shall read that article and
that will show the present position :

"An impression is purring ground in the
country that a maior crisis confronts the tea
industry today. It is said prices are falling and
for many lots put up for auction inCalcutta
there was no buyer. Panic and in some quarters
even hysteria prevails. There is confusion all
round.

In the background of this confusion the tea
industry is making the following demands : (1)
reduction in the export duty, (2) suspension of
th? Minimum Wages Act, (3) abolition of the
subsidised rations, and (41 scrapping of the
Plantation Act. The European interests have a
set of special demands : (1) restart of the
London auctions, (2) permission to re-export
from London, and (3) the abandoning of the
plan to divert the blending industry from
London to Calcutta.

A perfect division of labour obtains in the
matter of agitation for the demands.

The Indian section of the industry, which is
the unintelligent hand-maid of the European-
owned section, seems to have been entrusted
with the task of agitating for the first four
demands while the latter seems to have con-
centrated on the other three.

With re-exports from London allowed, the
European section of the industry has won all
the three demands. The wonder is that all these
were conceded by the Government of India
without any proper inquiry and without any
case having been made out. Such a facile
abandonment of a basic policy is indeed rare to
match.

The industry is, however, not vet appeased. It
must have its pound of flesh. So it continues to
make clamant demand for the other p Dints. To
consider the question of export duty the
Government has set up a Committee which
from the way it il functionine, seems to have for
the terms of reference only such 1y‘foints as will
suggest a reduction. To get the Minimum
Wages Act suspended and subsidised rations
scrapped,the Industrial Tribunal has also been
moved. Should the Committee fail to satisfy the
industry, the Tribunal could be depended upon
as a second string in the bow. The scrapping of
the Plantation Act is planned to be brought
about by a combination of these two methods
plus bullying.

For this plan to succeed a continued mainte-
nance of slump conditions in the market is
necessary. So no effort is made to retrieve
prices."

My hon. friend Dr. Mookerji, a few minutes
before, referred to the fact that the wages have
gone up but output has not. I have great respect
for Dr. Mookerji but I shall point out why
output does not go up in many cases:

"In the thirties in similar circumstances the
industry came forward and took leading part in
the formation of the International Tea Com-
mittee which brought order out of chaos and
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stabilised prices. But today it sits like a sphinx,
mute and immobile. This depressed condition
is maintained through the reported collusive
bidding in Calcutta auctions. This price-fall
suits ns well the British firms in London
engaged in the tea trade. For, while prices in
the whole-sale market have fallen, Tetail
prices remain stable. Their profit margin has
swelled to the extent they purchase cheap
against a stable retail market. Meanwhile due
to cornering by the tea kings, an artificial
scarcity has beencreated in England, in
Europe, in India. People in Britain, it must be
noted, ask even casual visitors from India to
send a few pounds of tea.

Appropriation (No. 2)

There is a great demand in the U. K. that tea
should bs taken off the ration. The British
Government is said to have been Thinking of
it. But influences seem to have been at work
causing a postponement to July and then to
November so that the industry's demands, like
reduction in export duty, might not be
prejudiced by any consequent change in the
wholesale price structure.

And, in India we are starving for good tea ;
all sorts of things are selling in the name of
tea. During the last war the tea habit has
spread in the country so much that, if tea were
released to the market, a good slice of the
commodity Teported unsold would in no time
be absorbed in the retail market. But, so
cleverly is the market organised that
consumers continue to look for tea with
parched throats, while it is allowed to rot. This
scarcity of tea in the Tetail market is another
proof that the slump is synthetic.

Statistics tell us that while the world tea
supply increased from 1,163 million Ibs. in
1950 'to 1,212 million Ibs. in 1950 to 1,212
million Ibs. in 1951, world consumption also
went no to 1,175 million Ibs. from 1,103
million Ibs. in the same period. Similarly
Indian production rose from 594 million Ibs. in
1950-51 to 60S million Ibs. in 1951-52 and
exports went up from 394 million Ibs. in the
rleven-mr'rth period ending February 1951, to
396 million Ibs. In the next corresponding
peiicd, such a small increase in supply cannot
cause a slump especially in view of the fact
that a lot ol demand still remains unsatisfied.

Indeed if the slump were caused by over
production the International Tea Committee
would have found it impossible to sit silent,
in spite of the best will in the world to serve
British tea interests. It is, moreover, hard to
believe that the Committee with the facts at
its command failed to foresee this over-pro
duction and to take necessary measures in
time. If it did, it would not be worth its name.
The other argument which is trotted out is that
the market 1s passing from sellers to buyers'
hands. A mere passage from the sellers to the
buyers market could not produce a sudden
SCTISIS vovvvrenvrenneens !

MR . DEPUTY CHAIRMAN : Are you
reading the whole article ?
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SHr1 S. N. MAZUMDAR Reading

portions.

SHRI N. GOPALASWAMI : Let us have
the views of the hon. Member himself instead
of the views of somebody else ?

SHRI P. SUNDARAYYA : I cannot follow
the hon. Minister.

SHrI S. N. MAZUMDAR : I am quoting
these facts in support of my views. May |
read some more extracts ?

MRr. DEPUTY CHAIRMAN : You have
only one minute.

SHRI S. N. MAZUMDAR : If you allow
two minutes more I shall read only one
passage. This gentleman has also made out a
case that there Ls no reason to demand that the
operation of the Minimum Wages Act should
be suspended.

From this article as weil as fron what I said
before-it will be quite evident that the
Government has not paid sufficient attention
to the demands of the tea-garden workers and
their conditions and as regards the crisis in the
tea industry also, the views of those who are
connected with the tea industry and the views
of the LN.T.U.C are the same.

Lastly as regards the expansion of the
home market for tea, if the wages of the tea
garden workers are increased and if they are
assured of decent standard of living, these
workers themselves will provide a good
market for tea because I have found that the
tea garden workers who produce tea drink
some concoction prepared by boiling stalks of
the leaves.

SHRI S. P. DAVE (Bombay) : Mr. Deputy
Chairman, I had the privilege of addressing
this House when the Budget was here for
consideration. Now of course the grants
having been sanctioned by the House of the
People, the Minister can spend these amounts
in the year to come. Whatever we say here is
not going to change the r os-tion. However,
since an opportunity has been given to me to
make certain observations and suggestions to
those in charge of the administration of the
country, Iwill make a few remarks.
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[Shri S. P. Dave.]

Sir, so much has been said about the
various Departments of Government and in
such a detailed manner that I wonder how
the Finance Minister, however capable he
may be, will be in a position to pay attention
to each one "of those details and try to
adjust his actions in such a manner as to
please everybody. I therefore, feel that
his position is a rather uncomfortable one.
I myself would not touch on details but |
shall view the whole problem from a larger
point of view. It is about three or four years
since we attained independence. Where
are we now ? To me it appears from the
debates that I have listened to here and to
those in the other House which I read in the

papers, that there are two parries
represented in  the Houses, with,  of
course, an admixture of a few
others here and there. Each party has its

own solutions for the betterment of the
country; but one thing emerges out clearly
from the general discussions— that there
is no unanimity about it all and therefore
people quarrel even about the main issues
and the public or the common man is rather
not very clear in his mind as to where we
are. Today if I am asked by anybody from
my constituency as to where the govern-
ment is going it would be very difficult for
me to give him an answer. Even in this
House and  within the scope of the
discussion that was raised here we have
some pleading for decontrol and others
believing in control, who want the
continuance of control and even stiffer
controls. We have heard it said diat
controls lead to corruption and other evils
and we have also heard it said that controls
are very necessaly and they do good.
Just now we heard my hon. friend repre-
senting the textile industry in Ahmedabad
say that more and more of the services of
the employers should be requisitioned for
the betterment of the courtry.  On the other
hand I know from my own knowledge
how the people managing the private
enterprises have misbehaved and lost the
general confidence of the public and how
the Government is hesitant to give more and
more of industrial activities into
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the private enterprise sector. Tt is also said
ths>t capital is shy. It is also said that capital is
not at all shy and would be forthcoming if only
you would assure it of its safety. They do not
seem to remember the truth that the safety of
one is th; sa'etv of all. A lady friend here
remarked that there should be more and more
of arms and military training in this country.
Well, T am sure of one thin? and that is, that in
armaments this country is not going to be the
rival of other countries. Even though Prof.
Mookerii pointed out that our Army Budget
when compared to rbat of the United Kingdom
is very insignificant, still I make bold to say
that for a hundred years to come we are not
going to be in a position to spend as much per
capita on our defence as the United Kingdom
does.

Therefore, after this prologue I come
again to the great ideology that the Master, the
Father of the Nation had put before our
country. Have we forgotten it ?  Where are
we going today ? My hon. friend here who-
knows all about theatres and actors-referred
to tightening of our belts. Yes, we ought to
tighten our belts. And we ought not to be
ashamed of telling our people that some time
has to elapse before we can give everybody
what everybody wants. Sir, I  was
surprised to hear that big business in the tea
industry was making lot of profit and not
paying even minimum wages to the
workers.  Sir, is this Parliament going to be
a witness to such a thing? Sir, a living wage
standard may be an ideal to be reached, fair
wages may be just discussed and a
Committee asked to enquire and report about it.
But are we not going to be assured even of
minimum wage even though the legislation
may be there on the statute book ? We have
therefore to see that these wages are being p?id.
We cannot listen to arguments urging the
scrapping of the minimum wages. I would
rather let the industry go to dogs than not insist
on the payment of minimum wages.

Sir, an hon. Member on the other side
showed a photo of a starving child to  show
mal-administration of food
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distribution. It is a sad sight to see swarms of
children going about as beggars at railway
stations ard by the roadsides in big cities like
Bombay, Ahmedabad and Madras. Bui, it is
all a question of poverty and not a question
of the maladjustment of the food supply. One
should not try to make capital out of these
little things. Let us try to administer our
country in such a manner that this abject
poverty is removed.

I am afraid, Sir, that it will not be possible
for me to say all I would like to say within
the space of 15 minutes. I cannot touch upon
the details, but I will only touch with a broad
brush on a few things which are popukrly
talked about and which must have come even
to the ears of the Finance Minister. First of
all, the question is often pu\ to us, "Who
rules this countrj'?" Is it the bureaucracy that
rules the country or is it the Ministry ? The
Ministry makes the policy, the Ministry
makes the Resolutions, the Ministry gives the
grants. But it is the hand of the permanent
servants that actually administers these
things. My friends here will excuse me, for
even in the bureaucracy in which we have no
foreigners now—they are all our kith and
kin, of our own blood— there may be a few
patriotic men, the majority of them, however,
are otherwise, and therefore we have to
suffer from the hands of the bureaucracy. |
would not mind even having a separate
Ministry to correct the bureaucracy, their
corruption, favouritism, partiality and sins of
omission and commission. So much has
already been done by Government by way of
having special tribunals, special policing and
£.11 that but even now I am not satisfied
with things as they are as I can say this from
my own experience as | have to deal with a
large mass of people in the course of my
routine work in connection with unions
consisting of 80,000 members in
Ahmedebad. 1 will refer to a little story
symbolic of what happens in India even
today. Some years ago there were floods in
certain areas and many huts collapsed and the
people suffered a great deal. We wanted
some 17 tons of corrugated sheets for putting
up temporary homses i6 C.S. Deb.
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and after a good deal of correspondence —I
can supply copies of it if necessary— . it took
23 months and n days for us to receive these
17 tons of sheets even though the textile
unions are very vocal in that part of the
country.

I had actually to make a search for these
applicants because they were no more there.
In place of those huts new huts were put up
by the landlords and these old people had
migrated to some other huts. This, Sir, is the
full story of how things happen. One can go
to the Minister once, twice, but it is not very
often that you can go *o the Minister. It is
not very easy. Today I know some of the
Ministers very intimately, but why harass
those people ? They are busy and cannot
finish signing notes and other
correspondence. Therefore, Sir, I make here
a public appeal to those of our Government
servants and servants of local authorities that
if you want this country to be independent in
the real sense of the term, bring about as
much decentralisation as possible and listen
to the people's voice more than to the
'hukum' of the overlord; then you would be
rendering true service to the country.

Sir, I am glad that commerce and industry and
those vested interests -are gradually realising the
future towards which they will have to go. If
those who represent them in this House really
represent the vested interests in the country, if I
understood them correctly, they are all for co-
operation with the Government in the stopping of
imports that are unnecessary and to export as
much as possible to help the country. From the
address of my friend Mr. Parikh what I learnt
was that he is willing to stop undesirable imports.
I request him that he may convey that to other
friends of the textile industry and stop import- .
ing foreign cotton. We are importing Egyptian
and African cotton simply because we want to
cater to the fancies and the fashions of rich ladies
of big cities. Could we not do away with these?
Could we not restrict our production only upto
36 counts, restrict ourselves only to the needs
that ' can be satisfied by Indian cotton?
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' [Shri S. P. Dave] I read from the papers that
the cotton crop this year was 39 lakhs of
bales. Our total requirements may be a little
more. Try and find substitutes in cheaper
materials, fibres and staples for the remaining.
Why go in for 60s, 80s, ioos and 120s and
then charge us very very heavy prices and
again charge us heaw excise duties. We are
spending lakbs if rupees in having to
purchase foreign cotton. If I had time
enough, Sir, I could show how economies can
be effected in every department, even in the
matter of sending out our children to foreign
universities. There is already a report by the
educational authorities in Australia that such
weaklings are coming there that their
university would not admit them. We are
wasting all our good money in sending out
boys and girls of rich men. They are not
qualified themselves. Possibly, they apply in
the name of higher education as otherwise
they would not be getting permission to go
abroad. I would not disobey you, Sir. I have
got more things to say and I will take some
other opportunity.

SHRI M. MANJURAN (Travancore-
Cochin) : Mr. Deputy Chairman, we have
been so often taught to believe by the party in
power that all that We say is something
against this nation and in favour of some one
else. Whether it is a debate on the Budget,
whether it is a debate on the foreign policy, we
have heard this Government pleading its
inability to do anything. It was the Prime
Minister of this country that made a remark-
able statement in the other House on another
occasion that when the power-houses beyond
the Yalu River were bombed by the
American Air Force we were only able to look
up and blink as we were unable to say any-
thing our own way. Well, we have an
Ambassador in Washington, we are
represented in the U. N. O. and we have got
a lot of paraphernalia in the External Affairs
Department. Crores of rupees have been spent
and yet we only look up and blink at what the
Americans are doing and still we say we are
executing a policy very
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much beneficial to this nation. Itis not. It
is an obsession of the Opposition always to
accuse others for their inabilities. It has
been the practice to say that the Partition and
all its concomitants were responsible for the
five long years of oppression, and five
long years of mal-administration of this
country. Excuses have been found—not this
time and not by this Government. It has
been a historical process. What we want is
positive action. And where is the
Government leading  us? In the State in
which I come from, Sir—it is Travancore-
Cochin—for the last five years under the
Congress Government the rations distributed
were 4 oz. to 6 oz. per day per adult. The
Bombay Plan stated that 3,600 calories were
required for the normal existence of man and
his function as a human being. It was
stipulated that 16 oz. should be the basic
cereal ration in that case. ~We are getting 6
oz. and very often even this ration system
has floundered. We had on occasions got
about 2 oz. a day and still we are here
praising the experience of control and
decontrol, the oft-changing, the quick
changing policy which has no firmness.
It was one Food Minister who said we
require more agricultural land and asked
the people to go on cultivating; the other
Food Minister said we want more trees and
the third Minister is telling us we want more
of decontrol and after five years of control
under the Congress Government, they have
now realised that. It was  bloating the
blackmarketeers. The Congress
Government was in power for five
years and its Ministers were deciding its
policy and executing that policy. For five
years the blackmarketeers ~ were
flourishing. The Congress should have
given us an answer. It is no use trying to
put the blame on other people for their own
faults.  The food policy of the State has
been, from the start to finish, a bad policy
which feeds with 4 oz. to 6 oz. the people of
Travancore-Cochin. It may be all right for
people from U. P.—they have got a lot of
representation in the Ministry—to say that
every thing is all right, but my people are in
real starvation. There have
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been crisis in the coir industry and nothing
has been done to improve the | exigencies of
the situation there. We haye led deputations
to the Finance Minister. We have met the
Commerce and Industry Minister. They
said the grievances will be looked into but I
do not know what kind of looking upon it
will be.  Positive action, Sir, is what was
necessary and what has not been done. We
always feel that we are at the far end of the
country when they speak about
decontrol, about food, when the
Labour Minister would say we have got a
nice policy about labour and the Defence
Minister will say we have got a wonderful
policy for Defence. But, we are not
concerned with all these policies when our
people are starving and when our people
are under-employed. We have pointed out
that over eleven lakhs of people are going
without work due to the crisis in the coir
industry alone. Leave alone the needs of
other industries and the occasional crisis
caused by economic factors. Crores
are being spent on Defence and the
Defence Minister was just asking here,
were we not defending India in Kashmir ?
I still doubt that. The results have to
prove it, because the Kashmir
Government  do not approve of
everything done by the Government of
India. 1 had been there recently and I
wondered whether we were defending
Kashmir or not, because the wage level there
is Rs. 30. The minimum wages paid by
Government industries there is Rs. 32-8-
0. The people are very poor and
economically backward. 1 am afraid that
the Indian Army, however much we may
praise it, will not be able to defend
Kashmir. 1 do not think we will be able
to stop the tide of popular agitation in
Kashmir and the way we deal with it seems
to be almost funny. We restrict  people
from India going to Kashmir, whereas what
we require is that the people of Kashmir
should feel that we love them, but
Indians are prohibited, are restricted from
going to Kashmir with the result that people
may swing to the side of Pakistan. In a
country where communalism has been
the cause of partition® Kashmir with a

large population of Muslims is a danger
spot, unless an over-all policy to defend
Kashmir both economically and  militarily
was devised. 1 am afraid one aspect of it is
not there; if that aspect is forgotten, the other
aspect might not bring us anywhere near the
solution g of the problem. This one-sidedness
has been felt on every issue in India. We had
control, but we had no over-all control. We
controlled  foodstuffs,  but we left
agricultural crops to themselves with the result
that the people tried to cultivate cash crops
rather than food crops. That was one thing
manifest as in the case of cocoanut, the price
increased by about 18 times while in the case of
paddy the increase was only  about  six
times.  There  was economic  disparity
caused by this one-sided control. Always it
was in the design of the control that its failure
was inherent, because that control was not
devised as an over-all measure for the
amelioration of the condition of the people. It
was always onesided. One man said one
thing; another man said another thing, and there
was no coordination as has been often made out
here.  This want of co-ordination, this lack of
understanding of the national problem as a
whole, and continuous dissension in the
governing  party of this country which they
wanted to stabilise by giving more and more
jobs, by bringing more and more corruption,
by bringing all the inequities of the world,
and personal differences in the ruling party
that were always manifest, are responsible
for this corrupt condition of the country. There
m the South people are starving, while we are
experimenting with controls and decontrols.
We are not concerned with it; you give us food.
You tell us we have got a healthy industrial
policy; we are not concerned with it, give us
better wages. You have an experiment of
decontrol. These are not the things w£ want.
What we want is food. Iell us when we
are going to get 16 oz. rations. Tell us that the
people are not gorng to be persecuted because
they take active part in labour agitation. Lven
today in Trivandrum no labour representative
can function without fear.
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[Shri M. Manjuran.l Members of the
Legislative Assembly are being harassed, are
being arrested, are being clapped in jail for
their participation in labour agitation, while all
the time we have got at the Centre a Labour
Minister who says we have got a healthy
labour policy and we have a chota Minister
4here in the State who has an oppressive
labour policy. You talk of control here and
decontrol there and create misunderstanding
everywhere. We have a big Food Minister
here who is talking of decontrol ; we have a
chota Food Minister there who says we will
give vou 4 oz. of ration, if you want to live
here, live otherwise we have got our Police
Department. These are the troubles of the
nation. We have got in Tra-vancore-Cochin
everything at sixes and sevens. You want
industrial production to go up. How can it go
up when people cannot get the food they want
? Continuous starvation for five long years has
ruined the health of the people. It has
deteriorated to this extent that man is not able
to work 2ne" you want to pull up production.
How can you pull up production without
adequate food for the people ? There is a
whole vicious circle in which you are living.
You are talking of American projects. Ame-
rican pre jects would not help us. At one time
the Senate passes a Bill; another t'me they may
reject it. They may say we have not got the
money to pay for them. There has been no real
effort to enlist the support of the people of this
country, to win the confidence of the people.
That was the fault of the Congress
Government always.

Its internal dissension, always contending
Egainst the rights of the people, oppressive
measures, preventive detention, armed police,
aimed forces brought in for the suppression of
the people—these were the dreams of
Congressmen for all these years and these are
likely to continue. That is the trouble; we are
suspicious of it. We are ready to co-operate
with any Government which do not suppress
us. Whet is the right of expression of opinion
which this Government has allowed? They
are sending into
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jail so many people under the Preventive
Detention Act and many other similar Acts
which they are contemn-latine to bring
forward. That is the trouble and I do not think
tha? hecause a few Congress people sav
something, we are going to give in easily.

I quite remember the Prime Minister of
India, while taking pat in the last election
campaign, sayin” in a town called Mavinkera
near Allenny that he would send back all the
cLrks and employees in tin Delhi Sec-»ta-iat
who came from Travancore-Cochin, because
he saw on the wall that somebody had
written—"Gujeratis, quit Kerala". Because
somebodv wrote this on a wall there, the Prim™:
Minister threatened that all trn Travancore-
Cochin clerks and officers of the Delhi
Secretariat would be repatriated. 1 was
thinking of Malan—the Malan whom we all
very much abuse, but this was the Prime
Minister of In 1la telling us that he would
repatriate all the employees belonging to
Travan-core-Cochin.

Then there is much talk of Hiadi being
adopted by us. For over thousand years, Hindi
has been i Upper India as its natioal laa;uage
and you have educated hard'v ten per cent, of
the people to read an 1 write Hindi and vou are
now going to impose this on u'—56 per cent,
of the people, reading and writing this languag;
that cannot be read or written by more than io
per cent, of the people all the time. Things
which cannot be understood by us are being
said here. It was the Transport Minister who
said, "I will speak only in Hindi". We could
understand it if he could make his people
understand and read a ad write Hindi, and then
impose it upon us. This is what is happening.
A great U. P. Administration is imposiig itself
on us. We are going to reject it, because its
policy is wrong; its attempt is wrong; its
method is wrong. It is oppressing us. We are
going to challenge it; that is what we are going
to do. This Budget is the creation of that U. P.
Administration which is trying to suppress
every other section of this great country. Tins
Budget does not satisfy anyone. The
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Administration is duplicated too much. It has
Ministers in the States; it has t Ministers at the
Centre. It has got I so much paraphernalia that
it is unable to function effectively. There
should i be an understandable system on which
you can function effectively. We have got so
many bosses. We have got one set of Congress
bosses in the States and we have got another
set of Congress bosses at the Centre, each
contending against the other, while the people
suffer from poverty and starvation. That is
where we want that the Government should
focus its attention. There is no use of talking.
Defending of the nation is important but it is
the issue of the people. Leave it to the people,
if you cannot do it. And that is all I have to
say.

SHRI J. S. BISHT (Uttar Pradesh) : Mr.
Deputy Chairman, I come here to support the
motion moved by the hon. the Finance
Minister this morning for the passage of the
Appropriation Bill, 1952.  As the voting on
demands is rot done in this House, this is the
only opportunity that is offered to us to make
certain suggestions to the various departments
or Ministries of the I Government of India,
and | take this j opportunity to make a few
suggestions j to the Ministry of Defence. -

The demand for the Ministry of Defence
comes to about Rs. 166 crores for the Army,
Rs. 11 crores for the Navy and Rs. 22 crores
for the Air Force. I am not aware what
portion of it goes in the salaries of the officer
cadre. As the hon. the Defence Minister
knows very well, the backbone and the brain
of the Army is its officer cadre. In this
Parliament, both in this House and in the
other Houte, praises for the Army and for its
officer cadre have been expressed. In fact
they do deserve praise. But what they would
appreciate most is something in a concrete
form—in the form of rupees, annas and pies.
They know that in the old days the officers
used to get more. We know, for instance, in
the old days when the British recruited Indian
officers very sparingly and sent them to
Sandhurst,
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there was a certain deanite scale of payi
Later on, when the Dehra Dun Military
Acidemy was starred, the scale wis reduced;
it wis brought down to Rs. 350 rising to Rs.
1,150 from a Seeorid Lieutenant to a
Lie'itenint-Coloiel as against the Siaihum
people who as Lieutenant-Colonel got nearly
Rs. 1.803 to Rs. 2,000 -*ani that is what they
are getting even today. But nob)dy grudges
them that because they are a. very small
number—I thin"; hardly 70 or 80—and they
will soon be retiring. But then in thjse days
these officers were also granted certain
family allowances. An officer who married
was granted an allowance of Rs. 50 as
married allow ince. Then, he was granted
children's allowance— for the first child, Rs.
40 per month— and something as separation
allowance, which was very reasonable. But
recently, I think three or four years ago,
when there was some reorganisation in the
Defence Services, all these allowances were
removed. Now, I may also inform the hon
the Defence Minister that when a Second
Lieutenant enters the Army, he has to be in a
regimental mess. And in the regimental
mess, in the old days when rupee went to
sixteen annas, it cost hardly Rs. 90 to Rs. 95
per month. But that very officer today has to
pay Rs. 200 to Rs. 250 per month for his
regimental mess bill. He has to have a
bearer. No doubt early in the morning, at 6
o'clock, he has to be on the field for his
parade, and unless there is somebody who
keeps his accoutrement ready it will not be
possible for him to be there. And he has also
to have funds for his weapons, for his
clothes, for his boots, and for the few
cigarettes that he may be smoking. TJhe
result is that with these high prices it has
become extremely difficult for the junior
cadre officers, right up to the rank of
Lieatenint-Colonel, to make the two ends
meet.. As we all know, after the exodus of
British officers, some of the junior officers
got rapid promotion. That is why some of
them are not feeling the pinch so badly. But
there is a block now and the officers cannot
rise so rapidly, with the result that those who
are married and have children, find them-
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f Shri J. S. Bisht. ] selves in conditions of
great difficulty. 1 submit to the hon. the
Defence Minister that that is a legitimate
grievance. After all, although I have not got the
figures, I do not think there would be more
than 10,000 officers in all the three arms of the
Defence Services, and if all these allowances
are restored—these petty little allowances—
they would go a long way to make them
contented and satisfied. Even if you take it at
the rate of Rs. ioo or Rs. 150 per head, it would
not cost you more than Rs. io or Rs. 15 lakhs a
year, which, I am sure, the Finance Minister
will not grudge. For it has to be remembered
that the life of a soldier is much harder than
that of a civilian. Some three years ago the
Defence Ministry found it difficult to get a
sufficient number of suitable officers for
training in the Defence Academy, with the
result that they found it necessary to send three
or four teams of officers round to colleges and
universities to carry on propaganda and induce
the boys and their parents to come in in
increasing numbers into the Academy in all the
wings of the defence services. But the
difficulty was that both the parents and the
young men were always comparing the
prospects of an army career with those of a
civilian career—for instance, the pay and
prospects of the Indian Administrative Service,
the Indian Police Service, the Indian Foreign
Service, the Indian Audit and Accounts
Service, the Indian Engineering Service, and so
on—and with all the amenities of a civilian
station and without any of the risks. These are
the difficulties that have to be faced, and if you
want to attract the best boys for the officer
cadre you shoiid not grudge these little
allowances, which, as I have already said, even
at Rs. 150 per head for 10,000 officers, would
not cost more than Rs. 15 lakhs.

Then, 1 draw the attention of the
Government to the second item— Civil
Defence. 1 find that for Civil Defence there is
only a demand for Rs. 1,24,000. We have
some experience of the war time when there
was Japanese bombardment in Calcutta and
there was also Japanese
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bombardment in Trincomalee and
Visakhapatnam, and we saw that a great rush
of people there was to fly away from danger
spots. Nobody is a prophet, and nobody can
say when war will break out. Nobody wants
war. We do not want war. The settled policy of
the Government of India is to be peaceful. But
it does not depend on us. It depends on world
forces. At any moment war may flare up and
we may be dragged into it, just as in the last
war it happened: Norway did not want war,
nor did Burma want war. But there were
aggressive people who wanted to take
advantage of it. If a war breaks out and other
people want to take advantage of our
weakness, at the eleventh hour we cannot
create a civil defence organisation out of thin
air specially in places along the border like
Anmritsar, Delhi, etc. They have to be trained
gradually. Even the people become nervy. For
instance, Pakistan has been carrying out for
the last two years most intensive civil defence
preparations in Lahore, Rawalpindi, Karachi—
air raid precautions, and so on. There is no
harm if prope:training is given and proper
civil defence arrangements are made so that
we are not caught napping if and when such
emergencies arise.

The third point is with regard to cottage
industries. However much we might like to
industrialise this country, it will take some
time. Japan took two generations, and here it
is going to take at least 30 years at the
quickest rate of progress. The vast majority of
the population about 90 per cent, live in the
villages. It is very imperative therefore that
cottage industries should be developed. We
learnt that some Japanese experts had been
brought to India to train people in these
cottage industries. There are certain industries
that have to be developed. For instance, I
come from the Himalayan district of Kumaon.
There, of course, if some cottage industries
could be started, it would more or less add to
their income. Similarly, there are other parts of
this country where agriculture is very scanty
and land is not available and water is not
available for irrigation
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purposes and the only way to supplement the
income is to develop these cottage industries.
If Switzerland in its mountain tracts could
develop the watch-making industry and other
such industries like making small machine
parts and so on, there is no reason why we
should not be able to do the same. Toys for
instance. There is such a big market for them.
We must develop industries which have a
market for their products both in India as well
as overseas, so that we can have a permanent
source of income from which the people could
make a living Ifor themselves.

Then, Sir, as regards tourist traffic—about
this also we heard three or four years ago that
the Government was seriously taking into
consideration the  development of tourist
traffic in order to earn hard currency from
other countries. But beyond that we have not
heard what further steps have been taken to
develop tourist traffic. For instance, people in
America and other rich countries are only too

anxious to come. But unless we make
sufficient arrangements to publicise our
places of interest—the Himalayas, the

Elephanta Caves, the Taj of Agra, and so on—
and make special arrangements for transit,

hotel, and so on, it will not be possible to
develop this industry. In  fact, richer
countries and advanced countries are  earning

substantial amounts through tourist traffic,
and I would request the Government that the
development of tourist traffic should be taken
in hand seriously. Certainly some officers
should be trained in this particular line, espe-
cially by sending men to places like
Switzerland and other countries where they
have developed tourist traffic business into
a fine art.

Lastly, I come to the question of decontrol
about which a lot has been said. Decontrol
will be successful if there are no transport
bottlenecks. The difficulty is this that you
may decontrol it today but if a merchant finds
that wheat is selling in Delhi at 2 seers and in
Amritsar at 4 seers and if he wants to bring it
down here so that by competition they can
bring
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down the price here to 3 seers, they must have
those facilities of quick railway transport. In
fact this is a great difficulty and unless
transport facilities are made available to the
merchant class, only decontrol will not help
deficit areas unless they supplement their
stocks from other surplus areas and the prices
will not go down.

Lastly, Sir, I would make a special request to
the hon. the Finance Minister with regard to the
form of presentation of the Budget. The
Budget that is presented in this Parliament is not
meant only for Parliament but it is meant for the
general public of India also and I think the hon.
Minister will remember that last time an
hon. Member of this House made a mistake
when he said that 34 crores of rupees have
been taken from the Railway Budget for
the General Budget but they have shown
only 7 crores and he alleged that the hon.
Finance Minister —had swallowed the sum
of Rs. 26 crores. That is due to the fact
that in accounting here 7 crores is shown as
net receipts.  But when we go to the interest
charges, 26 crores and 35 lakhs are shown.
Would it not be better if these expenditures are
shown on the expenditure side.  Of course
there can be appendices with regard to Railways
or Irrigation or Post and Telegraphs—but we
can say that so much is on account of the
working expenses and so much on account of
debt charges etc. If you look to item XIX
you find that the income from the Post and
Telegraphs is 41 crores. Then it says that
working expenses are about 38 crores and we
are left with the impression that the net
receipt is' 2 crores and 57 lakhs. But it is not
actually 2 crores and 57 lakhs. The debt
services account for 1 crore 41 lakhs. The net
return is hardly 1  crore and n lakhs. The same
thing applies to item No. XXXII Industry and
Supply and receipts from electricity and so on
and so forth.  So it would be much better if all
the income is shown on one side and
expenditure, instead of being shown as a
reduction, is shown on the expenditure side.
That would clarify the position both for the
Members
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[Shri J. S. Bisht.] of this Parliament and MR. DEPUTY CHAIRMAN : The House

also the general public. They can then see stands adjourned till 8.15 a.m.  tomorrow.

The Council then adjourned till a
. . quarter past eight of the clo:k on
expenditure Thank you, Sir. Wednesday, the 16th 1952.

what is the income and what is the



